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INTRODUCTION

I, the Chairperson of the Committee on Government Assurances (2021-2022),
having been authorized by the Committee to submit the Report on their behalf, present
this Sixty-Fifth Report (17" Lok Sabha) of the Committee on Government Assurances.

2. The Committee on Government Assurances (2021-2022) at their sitting held on 11™
January, 2022 took oral evidence of the representatives of the Ministry of Electronics and
Information Technology regarding pending Assurances.

3. At their sitting held on 04th July 2022, the Committee on Government Assurances
(2021-2022) considered and adopted this Report.

4, The Minutes of the aforesaid sittings of the Committee form part of the Report.

5 For facility of reference and convenience, the Observations and Recommendations
of the Committee have been printed in bold letters in the Report.

NEW DELHI; RAJENDRA AGRAWAL,
CHAIRPERSON,

> July, 2022
o0 July COMMITTEE ON GOVERNMENT ASSURANCES
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REPORT

I Introductory

The Committee on Government Assurances scrutinize the Assurances, promises,
undertakings, etc., given by the Ministers from time to time on the floor of the House and report
the extent to which such Assurances, promises and undertakings have been implemented. Once an
Assurance has been given on the floor of the House, the same is required to be implemented within
a period of three months. The Ministries/Departments of the Government of India are under
obligation to seek extension of time required beyond the prescribed period for fulfillment of the
Assurance. Where a Ministry/Department is unable to implement an Assurance, that
Ministry/Department is bound to request the Committee for dropping it. The Committee consider
such requests and approve dropping, in case, they are convinced that grounds cited are justified.
The Committee also examine whether the implementation of Assurances has taken place within the
minimum time necessary for the purpose and the extent to which the Assurances have been
implemented.

2 The Committee on Government Assurances (2009-2010) took a policy decision to call the
representatives of various Ministries/Departments of the Government of India, in a phased manner,
to review the pending Assurances, examine the reasons for pendency and analyze operation of the
system prescribed in the Ministries/Departments for dealing with Assurances. The Committee also
decided to consider the quality of Assurances implemented by the Government.

3 The Committee on Government Assurances (2014-2015) decided to follow the well
established and time tested procedure of calling the representatives of the Ministries/Departments
of the Government of India, in a phased manner and review the pending Assurances. The
Committee took a step further and decided to call the representatives of the Ministry of
Parliamentary Affairs also as all the Assurances are implemented through it.

4, In pursuance of the /bid decision, the Committee on Government Assurances (2021-2022)
called the representatives of the Ministry of Electronics and Information Technology and the
Ministry of Parliamentary Affairs to render clarifications with regard to delay in implementation of
the pending Assurances pertaining to the Ministry of Electronics and Information Technology at
their sitting held on 11th January, 2022. The Committee examined in detail the following 25
Assurances (Appendices — I to XXV):

Table 1
'S.No. | SQ/USQ No. dated Subject 1
1 USQ No. 1410 Guest Houses/Hostels |
dated 30.11.2011 (Appendix-I) ,
2 USQ No. 1594 Transfer of Employees e
dated 30.11.2011 (Appendix-II) ,
3 SQ No. 42 Cyber Crimes | ]
dated 27.02.2013 (Appendix-III)
(Supplementary by Shri Jai Prakash
Agarwal, MP) '
4 SQ No. 42 Cyber Crimes |
dated 27.02.2013 (Appendix-1V) P
(Supplementary by Dr. (Smt.) |
Ratna De(Nag), MP) '




——

SQ No. 141

dated 03.12.2014
(Supplementary by Shri P.R.
Sundaram, MP)

Super Computers
(Appendix-V)

'6 SQ No. 349 Data Protection and Privacy
’ dated 17.12.2014 (Appendix-VI)
7 uSsQ No. 1531 Cyber Crimes
dated 04.03.2015 (Appendix-VII)
8 SQ No. 43 dated Digital Governance
20.07.2016 (Appendix-VIII)
(Supplementary by Shri Pralhad
Venkatesh Joshi, MP)
9 USQ No. 2369 Data Sharing and Validation Linkage
dated 30.11.2016 (Appendix-IX)
10 USQ No. 1679 Development of Supercomputers
dated 13.02.2019 (Appendix-X)
11 USQ No. 1755 Cyber Criminals
dated 13.02.2019 (Appendix-XI)
12 USQ No. 1847 Localization of the Data
dated 03.07.2019 (Appendix-XII)
13 USQ No. 1872 Centre for Research on Artificial Intelligence
dated 03.07.2019 (Appendix-XIII)
14 SQ No. 132 Incentives for Electronics Manufacturers
dated 27.11.2019 (Appendix-XIV)
(Supplementary by Shri L.S. Tejasvi
Surya, MP)
15 USQ No. 1385 Use of Block chain Technology
dated 27.11.2019 (Appendix-XV)
16 SQ No. 44 Linking Social Media Profiles with Aadhaar
dated 05.02.2020 Number
(Supplementary by Shri Kalyan (Appendix-XVI)
Banerjee, MP)
17 SQ No. 44 _| Linking Social Media Profiles with Aadhaar
dated 05.02.2020 Number
(Supplementary by Shri Gaurav (Appendix-XVII)
Gogoi, MP)
18 USQ No. 2833 Data Centre Parks
dated 11.03.2020 (Appendix-XVIII)




[19 ‘]TJSQ‘NO. 2843 IT In@mediary Guidelines

|
| dated 11.03.2020 | (Appendix-XIX) |
i l
l20 _1, UsQ No. 2866 National Strategy on Artificial Intelligence !
ll | dated 11.03.2020 ; (Appendix-XX) ,
B |
2 TUSQ No. 314 [ Production Linked Scheme |
: | dated 03.02.2021 : (Appendix-XXI) |
(22 . . TUSTQ W, g e - . pMislee.f Soclal Metia - oo o o _}
i | dated 03.02.2021 : (Appendix-XXII) |
23 USQNo. 1414 | Digital Technology Solutions ‘“:
| dated 10.02.2021 ; (Appendix-XXIII) |
'___-I ‘‘‘‘‘‘‘‘‘‘‘ . e o N el B Y "8 B -_‘i
24 rSQ No. 2566 —] Data Centre Infrastructure ,
; | dated 10.03.2021 | (Appendix-XX1V) |
—_— ]
| 28 TUSQ No. 2650 '| Aadhaar Authentication |
', dated 10.03.2021 | (Appendix-XXV) |
[tk S Wi s sl s I 0 e,
5. The Extracts from the Manual of Parliamentary Procedures in the Government of India,

Ministry of Parliamentary Affairs laying guidelines on the definition of an Assurance, the time limit
for its fulfilment, dropping/deletion and extension, the procedure for fulfiliment, etc., besides
maintenance of Register of Assurances and periodical reviews to minimize delays in implementation
of the Assurances are reproduced at Appendix-XXVI.

6. During the oral evidence, the Committee emphasized that the Ministries/Departments are
required to implement an Assurance within a period of 3 months and if the Ministries/Departments
are unable to fulfil the Assurance within that time period , then it is imperative for them to seek
extension of time. The Committee drew the attention of the representatives to the long pending
list of 36 Assurances pertaining to the Ministry of Electronics and Information Technology. Out of
these, 04 Assurance pertained to 15" Lok Sabha, 7 Assurances to the 16" Lok Sabha and 25
Assurances to the 17" Lok Sabha. As the Assurances belonging to the 15" Lok Sabha were very old
and pending for more than 10 years and there were inordinate delays in fulfillment of these
Assurances, the Committee enquired about the monitoring and periodical review of the Assurances
and the system in place in the Ministry of Electronics and Information Technology for
Implementation of the Assurances. The Committee also desired to know the details and frequency
of the meetings held in the Ministry to take care of the Assurances. In this regard, the
representatives of the Ministry of Electronics and Information Technology responded as follows:-

"I would like to state that it is also the endeavor of the Ministry that If any Assurance has
been given, It should be disposed off at the earliest, Meetings take place approximately
every three months. We have periodical meetings in this regard, Most of these Assurances
which are pending are due to reasons which are beyond our control. If you say we can
take these Assurances one by one”

7. Subsequently, 06 Assurances mentioned at Sl. Nos. 10,11,12,15,19 and 21 of Table 1 have
since been implemented on 09.02.2022 and another 06 Assurances mentioned at S| Nos.
2,6,7,9,22 and 25 of Table 1 have since been implemented on 04.04.2022.




Observations/Recommendations

8. The Committee note that as many as 36 Assurances pertaining to the Ministry of
Electronics and Information Technology were pending for implementation. In respect
of 25 Assurances, taken up by the Committee for oral evidence, the Assurances
mentioned at SI No. 01 to 04 belong to 15" Lok Sabha and are pending for more than
09 years. Another 07 Assurances belonging to the 16" Lok Sabha and the remaining 14
Assurances belonging to 17 Lok Sabha were also pending for more than one to three
years. Subsequently, one Assurance belonging to 15" Lok Sabha, 05 Assurances
belonging to 16" Lok Sabha and 06 Assurances belonging to 17'" Lok Sabha have since
been implemented on 09.02.2022 and 04.04.2022 respectively. This is indicative of the
fact that monitoring and follow up action taken for implementation of the Assurances
by the Ministry needs further improvement. The Committee view that Electronics and
Information Technology Sector is the backbone for our economy to prosper
exponentially and to generate umpteen opportunities. The Committee believe that
growth in the Electronics and Information Technology sector will push the country to
grow at par with other developed countries in every sector and will help in capturing
the global market. This will further improve the socio economic status of Indians.
Although the Ministry are stated to be aware of the Manual of Parliamentary Procedure
stipulating periodic review of all Assurances at the highest level, the inordinate delay in
fulfillment of the Assurances reveal the shortcomings of Ministry’s system for reviewing
and monitoring the fulfillment of the pending Assurances. The Committee, therefore,
recommend that the existing mechanism/system needs to be further streamlined with
a view to ensuring expeditious implementation of the pending Assurances. In the
considered opinion of the Committee, until and unless positive results are forthcoming
from the Ministry’s review meetings, the purpose would not be served and the
Assurances would remain unfulfilled. The Committee, therefore, urge the Ministry to
overhaul its existing system of conducting review meetings once in 3 months and
replace it with a system of monthly meetings to review the implementation of pending
Assurances. The Committee further urge the Ministry to furnish the minutes of the
meetings held in the Ministry from from time to time to monitor the Assurances as it
will help the Committee in measuring the progress of the Ministry of Electronic and
Information Technology with regard to implementation of Assurances. Further, it
would serve as a useful tool to enforce accountability.

The Committee observe that lack of coordination between the Ministry of Electronics
and Information Technology and other Ministries particularly the Ministry of
Parliamentary Affairs which is the nodal Ministry for laying of Implementation Reports
of the pending Assurances on the Table of the House causing delay in the fulfillment of
most of the Assurances. The Committee, therefore, desire that the Ministry of
Electronics & Information Technology should adopt a proactive approach and enhance
the level of coordination with other Ministries/Departments particularly the Ministry of
Parliamentary Affairs for early/timely implementation of all the pending Assurances as
well as the Assurances to be made in future.

II. Review of the Pending Assurances of the Ministry of Electronics and Information
Technology.

9. In the succeeding paragraphs, the Committee deal with some of the important pending
Assurances pertaining to the Ministry of Electronics and Information Technology which have been
critically examined/reviewed by them at their sitting held on 11.01.2022



A. Data Centre Parks
USQ No. 2833 dated 11.03.2020 regarding ‘Data Centre Parks’ (SI. No. 18)

10.  Inreply to USQ No. 2833 dated 11.03.2020 (Appendix-XVIII), it was /inter-alia stated that as
per the budget announcement 2020-2021, Government proposes to soon bring out a policy to
enable private sector to build Data Centre Parks throughout the country. The policy shall be ready
by end of the year 2020.

11.  Inits status Note furnished in January, 2022, the Ministry informed the Committee that they
have sought extension up to 30.06.2022.

12. During oral evidence, the representatives of the Ministry of Electronics and Information
Technology deposed before the Committee with regard to the Assurance as under:-

"Actually the Government of India proposes to build Data Centers by extending the PDP Bill
itself. As the data is growing, we feel that Data Centre Parks should be built in the country.
It is related to that Policy. To be on the safer side, we have taken it that extension till 30°"
June, 2022 may be given.

13. The Committee, observing that the subject matter being technical in nature, desired to
know as to how much time the Ministry need to fulfill the Assurance. To this, the representatives of
the Ministry of Electronics and Information Technology submitted as under:-

"A draft Cabinet Note in this regard is being circulated on National Data Centre Policy which
is currently under Inter-Ministerial consultation. That's why we have asked for a little longer
time.”

Observations/Recommendations

14. The Committee note that an important Assurance concerning Data Centre Parks
still remains pending for implementation even after more than 2 years. This Assurance
was given by the Ministry of Electronics and Information Technology in reply to USQ
No. 2833 dated 11.03.2020. The Committee find that as per the Budget announcement
2020-2021, the Government proposed to bring out a policy to enable private sector to
build Data Centre Parks throughout the country. During the oral evidence, the
Committee have been informed that a Draft Cabinet Note is being circulated on
National Data Centre Policy which is currently under inter-Ministerial consultation and
that the implementation of the Assurance would take some more of time. The
Committee perceive that the entire spectrum of the Assurance is about building Data
Centre Parks which are an important part of the overall Digital India infrastructure.
The Commiittee are of the view that the Covid-19 outbreak induced elongated lockdown
and the resultant stay-at-home requests restored that the country certainly needs
enhanced data center capacity. Further, Data Centres were one of the fundamental
services during the worldwide pandemic as an enormous workforce out of nowhere
moved to remote working during the worldwide emergency and organizations could
access, oversee and process their data from a remote area because of data center
networks. The Committee observe that the demand for data centers and cloud solutions
have expanded exponentially due to data localisation and their growth needs to be
fueled by a robust strategy on Data Centre Parks. The Committee take the view that
since presently there is no arrangement or system on how these worldwide Data
Centres /hubs can be made in India, if the Ministry develop a clear strategy and policy
around it, the country could fundamentally turn into a data centre hub for global
enterprises. The Committee, therefore, would like the Ministry to enhance the scale of



coordination with all concerned stakeholders and bring the matter to its logical
conclusion in the country's interest and fulfil the Assurance expeditiously.

B. National Strategy on Artificial Intelligence

USQ No. 2866 dated 11.03.2020 regarding ‘National Strategy on Artificial
Intelligence’ (SI. No. 20)

15 In reply to USQ No. 2866 dated 11.03.2020 regarding ‘National Strategy on Artificial
Intelligence’ (Appendix-XX), It was inter-alia stated that the NITI Aayog, after extensive
consultation with various Ministries and leading academicians, institutions, practitioners and
industry players had released India’s National Strategy for Artificial Intelligence (NSAI) for the
country in June 2018. The strategy outlined proposed efforts in research, development, adoption
and skilling in AI. The major recommendations of the Strategy include, inter-alia, setting up Centers
of Research Excellence (CORE) focused on fundamental research; and International Centres on
Transformation AI (ICTAI) focused on applied research. The Al vertical of the National Mission on
Interdisciplinary Cyber-Physical Systems (NM-ICPS) programme of DST will be implemented as per
the recommendations mechanism of the NSAI. The details of the Implementation mechanism for
the NSAI are being finalized.

16. In its Status Note furnished in January, 2022, the Ministry of Electronics and Information
Technology apprised the position regarding implementation of the Assurance as under:-

"Transferred from NITI Aayog and accepted on 11.10.2021 in MeitY. File with concerned GC
through e-office for further necessary action either to fulfill the Assurance or to seek
extension”

17.  Giving an update on the implementation of the Assurance during oral evidence, the
representatives of the Ministry of Electronics and Information Technology deposed as under:-

"It was in such a way that both our Ministry and Niti Aayog were working on Artificial
Intelligence at some point of time. Now it has been decided that only our Ministry will deal
with the subject of Artificial Intelligence. So, there was a little confusion”

18.  The Committee enquired as to how much time the Ministry would need to implement the
Assurance. The representatives of the Ministry of Electronics and Information Technology requested
extension of time till 30th June, 2022.

19.  The Committee observed that the time period of six months becomes longer due to which
monitoring is not done. To this, the representatives of the Ministry of Electronics and Information
Technology submitted as under:-

"There will be internal monitoring in the Ministry. It is such that in the strategy documents
particularly belonging to Artificial Intelligence, there is an involvement of stakeholders and
multinational companies also”

Observations/Recommendations

20. The Committee note that the Assurance given in reply to USQ No. 2866 dated
11.03.2020 regarding 'National Strategy on Artificial Intelligence' could not be fulfilled
despite a lapse of more than two years. The Assurance relates to finalisation of the
details of the implementation mechanism for the National Strategy on Artificial
Intelligence (NSAI). The Committee note that the Assurance was originally given by
NITI Aayog in March , 2020 and in October, 2021 it was transferred to the Ministry of



[
|
[

Electronics and Information Technology. During the oral evidence the representatives
of the Ministry of Electronics and Information Technology explained to the Committee
wiat initially both Niti Aayog and Ministry of Electronics and Information Technology
were working on the subject of Artificial Intelligence. Subsequently, it was decided
that only the Ministry of Electronics and Information Technology will deal exclusively
with the subject matter. The representatives requested the Committee for a further
extension of six months for implementing the Assurance on the ground that since there
is involvement of stakeholders and multinational companies, its implementation would
take a longer time. The Committee are of the view that the role of Artificial Intelligence
(AI) is crucial in today's world as they have influenced nearly every facet of our lives to
help improve effectiveness and augment our human capabilities. The Committee
believe in massive potential of AI in solving complex social challenges faced by Indian
citizens across areas such as agriculture, health and education in addition to the
significant economic returns that AI related technologies are already creating. The
Committee feel that to ensure that full potential of these technologies is reached, the
right incentives for ethical AI governance need to be established in national and sub
national policy. The Committee, therefore, desire that the Ministry should make
sustained efforts to realize the full potential of AI and develop tools to identify, monitor
and assess the benefits, concerns and risks of AI system and put Al to work in areas
viz. hunger, environmental crisis, inequalities and pandemic and build the momentum
for real change. The Committee urge the Ministry of Electronics and Information
Technology to put in place an effective mechanism for implementing the Assurance in
a time bound manner to obviate inordinate delay in fulfilling the Assurance. The
Committee would also like the Ministry to lay the requisite Implementation Report
without further delay.

III. Implementation Reports

21. As per the Statements of the Ministry of Parliamentary Affairs, Implementation
Reports in respect of the following twenty-five Assurances have since been laid on the
Table of the House on the dates as mentioned against each:

Sk Table 2
SLNo | SLNo. in SQ/USQ No. and date Dateof |
the Implementatio
Table 1 n
(Para
No. 4) ,
1. SI.No.2 | USQ No. 1594 dated 30.11.2011 regarding 04.04.2022 |
“Transfer of Employees” ‘
PO —
2. SI. No. |SQ No. 349 dated 17.12.2014 regarding “Data 04.04.2022
6 Protection and Privacy” S
=, SI. No. | USQ No. 1531 dated 04.03.2015 regarding 04.04.2022 |
| 7 “Cyber Crimes” “
|
N — T e S R
! 4. SI.No.9 | USQ No. 2369 dated 30.11.2016 regarding “Data 04.04.2022
Sharing and Validation Linkage”
|




5. Sl No.|USQ No. 1679 dated 13.02.2019 regarding 09.02.2022
10 “Development of Supercomputers”
|
6. Sl. No.|USQ No. 1755 dated 13.02.2019 regarding 09.02.2022
11 “Cyber Criminals”
7. SI. No.|USQ No. 1847 dated 03.07.2019 regarding 09.02.2022
12 “Localization of the Data”
8. SI. No. | USQ No. 1385 dated 27.11.2019 regarding “Use 09.02.2022
15 of Blockchain Technology”
| 9. ISl No. USQ No. 2843 dated 11.03.2020 regarding “IT 09.02.2019 |
| 19 Intermediary Guidelines”

10. SI. No.|USQ No. 314 dated 03.02.2021 regarding 09.02.2022
21 “Production Linked Scheme”

11. SI.  No. | USQ No. 342 dated 03.02.2021 regarding “Misuse 04.04.2022
22 of Social Media"”

12. SI. No. USQ No. 2650 dated 10.03.2021 regarding 04.04.2022
25 “Aadhaar Authentication”

NEW DELHI; RAJENDRA AGRAWAL,
Jo July, 2022 CHAIRPERSON,
‘ ' COMMITTEE ON GOVERNMENT ASSURANCES
39 Ashadha , 1944 (Saka)




GOVERMENT O1 INDIA AMX I
MINISTRY OF COMMUNICATION AND INFORMATION TECHNOLOGY
(DEPAR IMENT OF INFORMA 110N TECHNOLOGY)
LOK SABHA

U'NSTARRED QUESTION NO.1410
TO BE ANSWERED ON 30.11.2011

GUEST HOUSES / HOSTELS
1410 DR. PRASANNA KUMAR PATASANI:
Will the Minister of Communications & Information technology be pleased to state: -
{a) the details ol guest houseshostels under the vanous departments of his Ministry
alongwith their location:
(b) the details of rooms in ¢zch of the guest house. focation and guest house-wise:
(¢) whether some of the guest houses are in dilapidated condition;

(d) if so. the details thereof and the reasons therefore.

(¢) the details of the tunds sanctioned, released and spent for renovation of these guest
Ponises durmyg the tast three years and carremt vear. howsc-wise and year-wise;

(1} whether the govermment has received  complaint: about misappropriation of funds
and misuse of some ol the guest houses by the officers/officials of concerned

Department: and

() if s0. the details thereof and the action taken against the erring officials?

ANSWER

MINISTER OF STATE FOR COMMUNICATIONS AND INFORMATION 'l'iiC‘HNOL()(jY"
(SHRI SACHIN PILOT)

(a0 () The information is given in the Annexure.



Anneyar:
[ Rk R o Y

Department of Information Technology:

(a) to (g): Depastmeni of Informetion Technology (I2IT) has no guest house. Howev:r
a portion of Vigyan Sadan. a hostel of Department of Science and Technology (NS 1)
has been demarcated 15 ilats for DIT for aliotment only to Scientists of DIT. The
nodal Department for Vigyan Sadan Hostel is Department of Science and Technolosy

and matter including upkeep. maintenance ete. of the hostel is handled by DST.

Department of Posts

(a) and (b): There is no guest house in the Deretment of Posts. However, the

information regarding hostels is 23 under:-

AVAILABILITY OF HOSTEL AT TRAINING INSTTFUTIONS OF POSTS

Name i otal rooms

PSCI. Ghaziabad | 50
PTC‘ Madurai . ) o
PTC.Mysore |80
PTC, Vadodara | ‘ 77}__

R ‘_ §ale;1f111]vu1 T R 129
_»Pl( Crowahaii Bl A ..S’_E)__,____ o

PTC, I“)hm[,lm mu 84
h‘.'.‘_].---.,,- B L . 4350

{c). No, Sir.

tdi to (g): Do not arise.

Department of Telecommiunications

The inforination in respect of Department of Telecommunications is being collecied ana

will be laid on the Table of the Housg.

- Sededededided

O



GOVERMENT OF INDIA
MINISTRY OF COMMUNICATION AND INFORMATION TECHNOLOGY
(DEPARTMENT OF INFORMATION TECHNOLOGY)
LOK SABHA
UNSTARRED QUESTION NQ.15%94
TO BE ANSWERED ON 30.11.2011

TRAKSFER OF EMPLOYEES

1884 DR. BALIRAM:
SHRI MITHILESE KUMAR:

Will the Minister of Communications % mformation technology be pieased to state: -

(a) whether a large number of employees under ihe various Departments and Public
Sector undertakings in the minisiries are working for years on sensitive posts in
one place; '

{b) if so, the number of emplcyees under the Depariments / PSUs who have not
beer transferred for 7 years or inore and the st=ps taken by the Government to
transfer these employees;

(¢} whether long stay of employees in one post/place has resulted ir rampant
corruption in these Departments / PSUs;

(d) if so, the number of such employees against whom investigation for corruption
are undertaken by Vigilance Departments, Central Vigilance commission and
Central Bureau of Investigation;

(e) whether the government proposes to close those corruption cases for which the
competeat authority has not given its approval; and

(f) if so, the details thereof and the reasons therefore?

ANSWER

MINISTER OF STATE FCR COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI SACHIN PILOT)

(a) and (b): No, Sir. There are few employees both Gazetted and Non-Gazetted in
the Department of Information Technology who have been working on sensitive posts
as defined by CVC. .
The reasons for not transferring them are that some S&T officers possess
specialization / expertise and are looking after the work of specialized nature and
there are certain isolated posts. The isolated posts in the Department are filled up as
per the recruitment rules of the posts. Some officers by virtue of holding these

isolated posts are holding them for longer period as it is not possible to post other
officers.

(c): No such specific case has been noticed.

(D to (f): Do not arise.

The nformation in respect of Department of Telecommunications and Department of
Posis is being collected and will be laid on the Table of the House.” ———————
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GOVERMENT OF INDIA
MINISTRY OF COMMUNICATION AND INFORMATION TECHNOLOGY
(DEPARTMEINT OF ELECTRONICS AND INFORMATION TECHNOLOGY)
LOK SABHA
STARRED QUESTION NC.*42
TC BE ANSWERED ON 27.02.2013

CYBER CRIMES

%42 SHRI JA] PRAKASH AGARWAL:

Will the Minister of Communications & Information technology be pleased to state: -

(2) whether cyber crimes are increasing in the country over the years;

(b) if so, the details thereof including the number of such crimes reported during the last three years and
the current year, State / UT-wise;
~ (c) whether a number of Internet fraud cases involving embezzlement of crores of Rupees have also
been reported in the country;

(d) if so. the details of such cases reported during the above period along with the amount involved
therein, State / UT-wise: and

(e) the steps taken / being taken by the Government to check such crimes?

ANSWER
MINISTER FOR COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI KAPIL SIBAL)

(a)io (e): A Statement is laid on the Table of the House.

la



STATEMENT REFERRED TO IN REPLY TO LOK SABHA STARRRED
QUESTION NG.*42 FOR 27-02-2013 REGARDING CYBER CRIMES.

(a) and (b): With the increase in the proliferation of Information Technology and related services there is
a rise in number of cyber crimes and cyber security incidents. The trend in increase in cyber incidents is
similar to that worldwide. As per the cyber crime data maintained by Nationai Crime Records Bureau, a
total of 420, 966 and 1791 Cyber Crime cases were reglstered under Information Technology Act during
2009, 2010, 2011 respectively, thereby showing an increasing trend. A total of 276, 356 and 422 cases
were registered under Cyber Crime related Sections of Indian Penal Court (IPC) during 2009, 2010, 2011
respectively. State / Union Territory wise details of cases registered under Information Technology Act
and Indian Penal Code are enclosed at Annexure 1. In addition, 10, 12, 11 Cyber Crime cases were

registered by Central Bureau of Investigation (CBI) during the years 2010, 2011 & 2012 under provisions
of Information Technology Act 2000 along with other acts.

(c) and (d): Internet Frauds reported in the country are relating to phishing, usage of stolen Credit Cards /
Debit Cards, unauthorized fraudulent Real Time Gross Settlement (RTGS) transactions, fictitious offers
of funds transfer, remittance towards participation in lottery, money circulation schemes and other
fictitious offers of cheap funds etc.. According to Reserve Bank of India (RBI), the number of fraud
cases as reported by Banks on account of ATM Debit Cards / Credit Cards / Internet have decreased from
15018 in the calendar year 2010 to 8322 in the calendar year 2012. However, the amount involved had
increased from Rs. 4048.94 Lakhs in the year 2010 to Rs. 5266.95 Lakhs in the year 2012. The State /
Union Territory-wise details of frauds in Credit Card, Debit Card, Internet Banking where amount
involved is Rs. 1 Lakh and above as reported by Banks in the last three years are enclosed at Annexure II.

Central Bureau of Investigation (CBI) has also registered cases pertaining to financial frauds
under the provisions of Information Technology Act 2000 along with other Acts. These are:

Yez: Ne. of Ceses Amount Involved iz Rs.
2010 6 6,42,26,487
2011 10 12,43,42,694

l 2012 8 28,79,82,588

The details of the cases handled by CBI are enclosed in Annexure III.

(e): In order to address the growing threat of Cyber crimes / incidents in the country, Government has

taken a series of measures covering aspects like legal, technical and administrative steps to ensure that
necessary systems are in place:

i)  The Information Technology Act, 2000, as amended by the Information Technology
(Amendment) Act, 2008, has been enforced on 27.10.2009. The Act provides legal framework
to address various types of cyber crimes and prescribes punishment also for such crimes.

ii) Reserve Bank of India (RBI) has issued a Circular to all Commercial Banks on phishing attacks
and preventive / detective measures to tackle phishing attacks. RBI has also advised Banks to
leverage technology to support Business processes and implement all stipulations outline by RBI
from time to time. Banks are also advised to ensure implementation of basic Organizational

] framework and put in place policy and procedure to prevent financial frauds through Internet.

iii) Reserve Bank of india (RBI) had issued Circular dated 1* July, 2011 on Credit Card operations
by Banks. The Banks have been advised to set up internal control system to combat frauds and
to take proactive fraud control and enforcement measures. The Banks are required to fulfil
‘Know Your Customer (KYC)’ requirements. RBI has also issued advisories relating to
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vii)

viii)

ix)

fictitious offers of funds transfer, remittance towards participation in lottery, money circulation
schemes and other fictitious offers of cheap funds. RBI also has cautioned public through
Notification against fictitious offers of remitting cheap funds from aboard.

Ministry of Home Affairs has issued an Advisory to the State Governments and Union Territory
Administrations on Cyber Crime. State Governments have been advised to build adequate
technical capacity in handling cyber crime including technical infrastructure, cyber police
stations and trained manpower for detection, registration, investigation and prosecution of cyber
crimes. Also, under the Cyber Crime Investigation programme, Ministry of Home Affairs is
supporting the establishment of Cyber Crime Police Station (CCPS) and Cyber Crime
Investigations and Forensic Training Facilities (CCIFTF) in each State / Union Territory of India
under Police Modernization Scheme. Action also has been taken to set up a National Centre of
Excellence exclusively devoted to render Cyber Forensic services and to act as National
Research and Training Centre on Cyber Forensics.

Government has formulated a set of investigation manuals with procedures for Search, Seizure
Analysis and Presentation of digital evidence in courts. The manuals have been circulated to
Law Enforcement Agencies in all States.

A major programme has been initiated on development of cyber forensics tools, setting up of

infrastructure for investigation and training of the users, particularly police and judicial officers
in use of this tool to collect and analyse the digital evidence and present them in Courts.

Indian Computer Emergency Response Team (CERT-In) and Centre for Development of
Advanced Computing (CDAC) are involved in providing basic and advanced training to Law
Enforcement Agencies, Forensic labs and judiciary on the procedures and methodology of
collecting, analysing and presenting digital evidence.

Cyber forensics training lab has been set up at Training Academy of Central Bureau of
Investigation (CBI) to impart basic and advanced training in Cyber Forensics and Investigation
of Cyber Crimes to Police Officers associated with CBI. In addition, Government has set up
cyber forensic training and investigation labs in the States of Kerala, Assam, Mizoram,
Nagaland, Arunachal Pradesh, Tripura, Meghalaya, Manipur and Jammu & Kashmir for training
of Law Enforcement and Judiciary in these States.

In collaboration with Data Security Council of India (DSCI), NASSCOM. Cyber Forensic Labs
have been set up at Mumbai, Bangluru, Pune and Kolkata for awareness creation and training
programmes on Cyber Crime investigation. National Law School, Bangalore and NALSAR
University of Law, Hyderabad are also engaged in conducting several awareness and trammg
programmes on Cyber Laws and Cyber crimes for judicial officers.

Indian Computer Emergency Response Team (CERT-In) issues alerts, advisories and guxdehnes
regarding cyber security threats and measures to be taken to prevent cyber incidents and enhance
security of Information Technology systems.



Cyber Crime Cases recorded bv NCRB

Anpexurel

Mumber of ceses registered under IT Act and reiated Sectiorns of IPC during 2009 - 2611

ANDHRA PRADESH 349 8 23
ARUNACHAL PRADESH 1 3 13 0 0 .

| ASSAM 2 18 31 2 0 0
BIHAR 0 2 25 0 0 13
CHHATTISGARH 4 4 2 46 46 76
GOA 8 15 16 4 1 2
GUJARAT 20 35 52 16 20 15
HARYANA 0 1 42 0 )} 3
HIMACHAL PRADESH 6 17 12 0 0 0
JANMU & KASHMIR 0 5 14 0 1 0
JHARKHAND 0 0 8 0 0 25
KARNATAKA 97 153 151 0 23 9
KERALA 64 148 227 7 8 18

| MADHYA PRADESH 16 30 % 1 5 13

I'VIAHARASETRA 53 142 306 108 104 87
MANIPUR 1 0 0 0 0 0
MEGBALAYA 0 0 6 0 0 0
MIZORAM 0 1 3 0 1 0

| NAGALAND 0 0 0 0 0 g =
ORISSA 2 7 i 11 5 5
PUNJAB 28 41 59 28 27 20
RAJASTHAN 27 52 122 1 3 24
SIKKIME 0 0 3 0 0 1

" TAMIL NADU 18 52 37 19 25 8

[ TRIPURA 0 0 0 0 0 0

{ UTTAR PRADESH 14 32 101 3 9 13

| UTTARAKHAND 7 10 6 0 1 0
WEST BENGAL 13 49 43 10 11 14
TJTAL (STATES) 412 773 1725 264 356 376

| A&N ISLANDS 0 0 0 0 0 0

' CHANDIGARH 4 3 0 1 .0 0 0
DE&N HAVELI 0 0 i 0 3
DAMAN & DIU 0 0 1 0 0 0

| DELHI 5 41 [ 50 12 0 49

| LAKSHADWEEP 0 6. 1T "0 0 0 0

 PUDUCHERRY 0 6 | 2 ) 0 0 |
TOTAL (UTS) 9 & 66 12 0 =
"TOTAL (ATINTITA} {26 866 1797 276 355 422 |




Annpexure I

Details of Frauds in Credit Card, Debit Card, Internet Banking where amount involved
is one lakh and above reported by Banks in last three Calendar Years (Amount in lakh)

e Fx  Coseu. :

Andhra Pradesh 23

Assam 2

Bihar 3 3.54 5 8.1 3

Chandigarh 3 6.66 i 1 3

Chbhattisgarh 4 12.14 1

Delhi 109 361.39 76 152.84 75

Goa 2 4.85 1 1.68

Gujarat 9 13.33 7 40.77 10 92.67

Haryana 81 237.27 132 458.92 127 708.27

Himachal Pradesh 1 1.71 1 1.45

Jammu & Kashmir

Jharkhand 2 2.73

Karnataka 60 141.46 66 231.2 83 322.07

Kerala 6 17.93 3 5.55 8 116.63
Madhya Pradesh 4 27.86 1 1 1 9.79

Maharashtra 276 578.74 193 642.48 162 1408.77

Orissa 4 6.18 1 1 1 1.2

Pondicherry 1 345

Punjab 6 77.2 2 18.33 8 18.59

Rajasthan 10 25.34 4 4.29 4 64.53 |

Tamil Nadu 100 259.81 83 414.26 136 416.34

Uttar Pradesh 33 96.16 20 59.34 15 28.61

Uttaranchal 3 28.02 1 10.37

West Bengal 32 88.64 22 75.34 16 122.6

Overseas 1 10.97 2 29.34 1 60.32

Gronag Totnl 774 2121.88 632 2283.05 ¢82 3634.4%




Ampexure-FLT

Finaneial Frauc¢ Cases registered by CBI

St | Ceses ID, Date of Name of the Amount Present Status
Ne. registretion & State Involved
Sections of Laws (iz Rs.)
{As per FIR)
2010

1 {RC20/2010 West Bengel 58,11,300/- Chargesheet filed on 30.06.2011 U/s
dt.28.06.2010 (As per 409, 420, 468, 471, 477A, IPC,
U/s 409, 468,471 IPC chargesheet) sections 65 & 66 of L.T Act 2000
and Sec. 13(1) (c) r/w Sec. 13 (2) r'w 13(1) (c) P.C.
13 (2) P.C. Act.1988. Act.1988 and case is pending trail.

2 REC 37/2010 West Bengal 5,22,769/- Chargesheet filed on 09.05.2012 as
25/11/2010 (As per Prosecution Ufs 120B, 419, 420
U/s 120B, 420, 468, chargesheet) 468, 471 IPC, and 13 (2) v/w 13(1)
471 TPC and 13 (2) (d) of P. C. Act, 1988 and Sec. 66
r/'w 13(1) (d) of P. C. r/w Sec. 43 of IT Act 2000 and RDA
Act, 1988, and case is pending trail.

3 | RC.5(A)2010-Mum. | Maharastra 5.3 Crores Two charge sheets have been filed
Dt.04.02.2010 against the officials of Income Tax
Sec.120-B, 420, 467, and pvt. persons in Spl.Court,
468,4710f IPC and Mumbai & the same are pending
Sec.13(2) r/w.13(1)(d) trial.
of PC Act, 1988 and
U/s.43 1/w.66 of
Information
Technology Act.

4 | RC-2/2010/EQU-IX | New Delhi 16,33,418/ Charge sheet has been filed in the
dated 12.02.201¢ court of CMM Tis Hazari Delhi on
Uls 420 IPC and 30/12/2011 the case is pending trial.
section 66 C & D of .

IT Act

5 RC-8/2010/EQU-IX | New Delhi 75,000/- Closure report filed in the court of
Dated. 26.07.2010 CMM Tis Hazari on 30.09.2011 and
ws 417, 419 & 420 accepted by the court on 15/12/2011.
IPC and 66C & 66D
of IT Act, 2000.

!

6 |RC.12/E/2010dated | - 31.84 lakhs Case is pending trial.

l 11.11.2010C Chargesheet was filed in the Court of
! Sec. of Law as per the 1l4th ACMY, Hyderabad on
1 FIR :~ U/Sec.120-B 30.03.2012 against Anshul Thapar
t'w 420 I°C and Satvinder Singh (both are Private
Persons) U/Sec.120-B r/w 420, 420
& 468 r/w 471 TPC and substantive

offences thereof.




2011

Closure filed in court on 02.05.2012

RC 09/2011 dated | West Bengal & | 98 Lacs approx.

31.03.2011 Haryana as a case on similar allegation was
u/s. 120B, 419, 420, registered & Charge Sheeted in

467, 468, 469, 471, Punjab.

473 IPC and section

66(A)(b) and (c) of IT

Act 2000.

RC 1372011 West Bengal 1,90,13,303.37 | Chargesheet filed on 01.10.2012
dt.16.05.2011 U/s 120B, 420, 409, 468, 471, 477A
U/s 120B, 420, 468, IPC, Sec. 66(C) of IT Act, 2000
471,477A IPC, Sec. (Amendment, 2008) and Sec. 13(2)
66(2) of IT Act, 2000 ' t/w 13(1)(d) and 13(1)}c) of P.C.
and Sec. 13(2) r/'w Act. 1988 & the case is pending
13(1)(d) of P.C. Act. trial.

1988.

RC 15/2011 West Bengal 305.62 lakhs | Chargesheet filed on 31.12.2012
dt.27.05.2011 U/s. 120B, 420, 468, 471, 477A IPC
U/s. 120B, 420, 468, and Sec 13(2) r/w 13(1)(d) and
471,477A IPC Sec. 13(1)(c) of P.C. Act 1988 & the case
65, 66(2) of LT Act is pending trial.

2000 and Sec 13(2)

r/w 13(1)(d) of P.C.

Act 1988.

RC 16/2011 West Bengal 1,47,05,120/- | Chargesheet filed on 1.06.2012 U/s
dt. 27.06.2011 as per Charge 120B, 419. 420, 467, 468, 471, 477A
U/s 120B, 420, 468, sheet. IPC, Sec 66 of IT Act, 2000 &
471,477A1PC, & Section 13(2) r/w 13(1)d) of PC
Section 13(2) r/'w Act, 1988 & the case is pending
13(1)(d) of PC Act, trial.

1988.

RC 23/2011 West Bengal 1,15,09,571.34 | Chargesheet filed on 28.12.2012

dt. 03.08.2011 Ul/s 120B, 420, 467, 471 and 477A
U/s 120B, 420, 467, IPC,Sec 43(i) r/w 66 of IT Act, 2000
468,471 and 477A r/'w ITAA 2008 and Sec 13(2)c/w
IPCr/iw 13Q2) & 13(1)(c) & (d) of PC Act, 1988 &
13(1)(@) of PC Act, the case is pending trial.

1988.

RC 33/2011 West Bengal 14.46 lakhs Chargesheet filed on 28.12.2012

dt. 29.11.2011 U/s 120B r/w 419, 420, 468, 471 and
U/s 120B, 420, 457, | 47TA IPC, Sec 66 r/w 43(i) of IT
468,471 & 4771PC & Act, 2000 r/w ITAA 2008. and sec
Sec. 13(2) r/w 13(1) 13(2) r/w 13(1)(d) of PC Act, 1988
(d) of PC Act, 1988. & the case is pending trial.

RC 05(A)/2011 Maharashtra 1.35 Crores Chargesheet filed in the case & the
dtd.21.04.2011 same is pending trial.

U/s 120-B r/w 420,

465, 468,471 & 477-




13(1)(c) of PC Act,
1988 and Section 66
of IT Act, 2000

“A IPC and Sec.13(2) -
..w 13(1)(d) of P.C.
Act, 1988.
8 |RC- Bihar, Ranchi | 8.5 Crores was | Charge sheet filed 20/12/2012 in the
221/2011/E0001/EO- | & Jharkhand transferred court of Spl Judge Ranchi & the
I1 fraudulently | same is pending trial.
dated 30.05.2011 through RTGS
| U/s 120-B & 409 of but the amount
‘ 1PC and 13 (2) r/w 13 was retrieved.
(1) (c) of PC Act. i
i 9 RC- Bihar 12.50 Crwas | Charge sheet filed on 05/12/2012 in
221/2011/E0002/EO- transferred. Rs. | the court of Spl Judge Ranchi & the
111 1.5 crores was | case is pending trial.
dated 06.06.2011 withdrawn. Rs.
Uls 120-B & 409 of 10.48 crores
1IPC and 13 (2) r/w 13 could be
{ (1) () of PC Act. retrieved.
] 10 | RC-221/2011/E/0009 | Delhi, Mumbai 36.06,700 Charge sheet filed on 22/8/12. In the
i Dt. 24.11.2011 & other places court of CCM THC & the case is
! Sec 420 & 120-B of pending trial.
| IPC and 66 A(c), 66D
| of IT Act 2000.
26172
1 RC 01/2012 West Bengal 94.75 Lakhs Charge sheet filed on 28.12.2012
dt. 10/1/2012 U/s 120B, 419, 420, 468, 471, 477A
U/s 120B, 419, 420, IPC and sec 13(2) r/w 13(1)(d) of
468.471.477A 1IPC PC Act. 1988 and Sec 66 r/w 43(j) of
and Sec. 13(2) r/'w IT Act. 2000 & case is pending trial.
13(1)(d) of PC Act
1988
2 RC.04(A)/2012. Accused Collection of The case is under investigation
28.03.2012 Persons huge amounts. L 3gse, M
Uls  120B420.468, | involved are | Final figurenot | \~—
471 of IPC, Sec | belongto yet ascertained.
66A() & (c) of IT | Odisha,
Act.. 2000 and section | Jharkhand &
8 and 13(2) r/w sec. | Bihar.
13(1) (d) of the P.C.
Act., 1988
3 RC.06(A)/2012, Odisha 4,82,300/- The case is under investigation
10.04.2012 .
Uls. 409 IPC & R
Section 13(2) r/w
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Dt. 01.11.2012

U/s 120 B r/w 420 of
IPC, 13 (2) /'w 13 (i)
(d) of PC Act & 66
/w43 of IT Act

RC.11(A)/2012 Accused 15.00 Crores. | The case is under investigation
17.07.2012 Persons

U/s.120-B r/w 420 involved are - Sk
IPC, 13(2) r/w belong to

13(1)(d) of PC Act. | Odisha &

1988 and U/s 66 of | Jharkhand.

IT Act. 2000

RC- Bihar,  Uttar| 29.25Crores. | The case is under investigation.
221/2012/E0001/EQ- | Pradesh & | The entire e =
111 other places amount was

dated 02.01.2012 retrieved

U/s 120-B & 409 of

IPC and 13 (2) r/w 13

(1) (c) of PC Act.

RC- Andhra 318.13 lacs. | Charge sheet filled on 26/12/2012 in
221/2012/E0002/EO- | Pradesh the court of 3™ ACMM Vijaywada &
I the case is pending trial.

dated 06.01.2012

U/s 120-B & 420 of

PC Act.

RC-221/2012/E/0005 | Delhi, 6,36,93,600/-. | The case is under investigation
Dt. 13.03.2012 Haryana, Uttar -n
U/s 120-B & 420 of | Pradesh,

IPC and U/s 66 r/w | Gujarat and

43 (a), 66C,66D of IT | other places

Act 2000

RC-221/2012/E/0008 | New Delhi 3,25118.,688.00 | The case is under investigation.
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A BT BN E I U emue S g w9 w1 L (eEeE) § wmeRe el § wgm)
..(erur) wife -8 we B wis § 1T swhG we S @ § 5 3 uwed ¥ aw ey
g, d& 7 IMe & 9 § 3R 95 WA U Fea & TR $U ASSH DY ¥ fpar onar
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Y HeH SO, It Ml &1 IEH RE SWH WHGN & Wbl . (FagH) T wh-and
e B Wewl Aed 8, Ao afgl § @' o =@ear € % in the absence of
registration of cyber cafes, these are happening; there is no procedure for
registration of cyber cafes at the moment. < %ie g ¥, TS % YREER D!
gad W& Bl
Secondly, there is no proper legislation to have specialized inquiry officers,

courts, along with stringent punishment for the guilty. You have no access to the
service provider or the Internet provider who are sitting in US or Europe or
anywhere else, like Google or Yahoo, who do not have offices in India. So, you
have no control over them and you have no international agreement on this subject

between the countries. So, I would like to know what is your answer and what

steps you are going to take in this matter.
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SHRI KAPIL SIBAL: The distinguished Member has raised a very important
issue. I must confess that the work is in progress. The cyber space is a very new
medium and a very unique medium, which the young people of our country are
using in a big way. We are discovering, as we go along, the nature and the
complexity of the crimes that are taking place. There are financial frauds taking
place; and T will give you one small example. Suppose there is a hacker outside
this country and there is an outlet of the ATM machine. What they do is that they
put a malware in that outlet, and through that malware, they get the credit card
number of the consumer who has used that particular outlet. That credit card
number is then conveyed to the hacker and then the hacker uses that credit card to
withdraw lakhs of rupces from that account. The RBI has issued several circulars
to banks to see what should be done so that they are careful; there are also
advisories given to the consumers. «if$ N ITHRT & STHT T§ & AT Y IR
YT JYY WIF A Q@ B fF AU U R SreR S Y, U1 ARG SRR AT 1 AR
Y BAY AT H A BF FAGH 6 A9 3TN W S BR SN @ IAIDT U A SloRk
frer S| 39 Rt @ o s A &1 A S Wi 9 T ¥ ¥ T o 3w e
Hig B AEENY e 3 @ wer iR ¥ 9w @ |G ¢ e g eI uitde oft 5
g ol vilie axem WY 991 g¥ed €1 39 W MY WR W TE & W8 § ok & uee §
f&& yes YU vilide &), o Ser 1o 3R i vy B o seiiT U v w2 ) R ©
Bod & AT@Td T8 BT TIfRY, RPN Bod B AT T8 BT TRYI T W @ BB Tgt
Bl o g2 T § 6 ST it B # 3% 9¥ @A 9% 919 0 98 1 There are
intermediaries who are running these systems who are far away from the law.
When we seek to get information from these intermediaries, they do not give that
information. 3R HIF AER FHIEH B & A 89 SO IR H ICHIGART, T W
Fegs & WTHE A € 5 e Sacy AN @ R B sEE & ) <o € f 9Ee
R ugl PR 98 € @ T Reow o€ arRaE A T R S € 3w de
wiE -y forer g3 8 fF 60 R @ 90 R & 3w 7w Iwrem ) @ @ o A
Frgr & T ug 9@ 37 999 ¥ O $5 0 o TE, gId A El BN €T oA B ER
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RS B HE B Tl T PR el REi a9 W Tga i @ R ¥ e w
Jaer ¥ Rud o € o 9 vy dwx A 8, 9 36 dex #§ 81 @1 e SR
# R &9 TR oS THHEIE o0 © AR 39 W R R 3|

R, T FAERTG, BT S T4 IoT%, A ¥ [Neger Weaa gl A aqsal § % 39 3w
# S gwRidT TORiie €, @ dR W O gfawsdl € I 1966 & ITHMIEM TR BT QX
i R Yy € P IR o ol wwar 8 @1g S el wxar € @) o
&l @1 iyl il B0 wifgg, § was@r g 5 R e sy e @ sﬁ@a ATF VRN
B STAUT B | TE WRER WieA ATH VRN D I8 TRE 4§ Wreaw 3 & oy nfaeg
B v gue fve wea €1 v Efise w9 TRyl vw kT 9 9% AN @ A%
AfRer A g fial @ Reemes ariaE & &l

Qe A g & T iR W faT @ g 21 ok Us @, wse” RrgRE ek
P W ORI 300 BRIS YT WE B g &l ¥ =N 6 SR A wd B wifF as [ said,
‘it is a work in progress’. This is a new medium. We have to yet fully understand
this medium and we have to also take protective measures because we do not
know what the medium is going to do next. In a sense, all financial institutions,
all private businesses because private businesses are also doing business on cyber
space, they must have protective measures through technology within their
systems so that they can protect data of their businesses. But I do not think private
businesses are fully aware of the fact that anybody can hack them today.
T, o WaEET e Aeedl, 9 GH § 6 S of 3§ wem W 9 @ § ofm
SEN IYH wa T8 R A TR, ar@ A e wE AR 91 A Sued € 9%
i &y iy @) ang reR Sfi Y, @ A1 IR b1 R&BR S g, afd i, g @
T TE | 918 H 7T § e yie geiR w0l O @Ry, 39S €18 YRER TS 67
4 ygy SUEET ¥ Ui EOTR ¥UI OAT I T0 8, TR S BUR ¥ AT OMW §] oW i T8
I @ @ yforw 9w F Remm a3 91§ ok 9 9@ et e § 6 s iR et o
fry| Ry g § 5 W MifFRe o7 ok e ¥ @ §oee @ W | g3 o 9 oA
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# #3 off @ o wTedl § 6 we SR g9 e we Reiw @9 e
T B AT WRE A ARG IOR AT Aol B YSATSVAC GY Tl JAB-gF ST )
e B W, A HF ¥ FH A€ IT W AF &G F IR AR M F S W A dagw
TR E U g9 oA AW WA 9% © 5 s einifes deR W o wd wE vwmm
o O W €, s AEgd 8 ScvFe IR 39 TRE @ $ W Tl i AT 98 8 o
o BRe Ry ;S o AieTger 7 RPN A § S Wed & B AR R .. (5eem)
. Wow s ¢ g8 A . ()
N Hw Ree : TR T W FE SR TE § R oas €)Y weeR dw @ e # ek
X7 @ Wigy & gewrtes w8 a8 el | L (e 4@ wiep @ . (2reEr)
Y WAGA ¢ AT UES Svm G @nog| FA SN F U v R AE fam

..(E)

5 ot fyewet @ a0 A T A G ARG PR W AT TR W Y AaIget T A
2 slv werel) A SN WRER B A § A IWER T W BRAE TR G § A g
WYHIR A §3-33 Te TE A fF AUF AGIES TR R FI TR A §? L (FOH) TR
TR VW B wEEE TE 2 AR g9 omen e 9 5 034 s At @t oy
ANET § I TR TR REg TR IAT? R et o, aﬁ#wmﬁmﬁm{ml
...(zEEe) afeT R o g BIS SareRwr & B 3w Wane R ¥ @ g @ o) o
I Y S A o] HRATS ST .. (ST9EH)
DR. RATNA DE : Madam, of late, cyber crime has grown enormously. It seems
the Ministry has failed in its effort. We need to have a National Cyber Security
Policy to check cyber crime incidents which are increasing every day.

Would the hon. Minister state as to what the Ministry is doing in framing
the National Cyber Security Policy with a view to stop further cyber crime
incidents in the country? Is there any necessity to tighten the legal framework by
amending IT Act, 2009 ? If yes, the details thereof and if no, the reasons therefor.
A Five Rwer @ TR AR RS Afa 77 @ 2 R sww w= Rom # @ <@ 2
R R T L T g —————




&N ¥ MWy AR (T € F 5w e A vl ) F9-u9 Frars g8 ofdw o' 9w
AR @i <are &, Y T8 g @ wew @M .
sl STaTET ; STEgE WGl MU qH Siem & wad fawn, 99 foy aga-9gd yarg) §
3 SN § FEr TEd g o aEe wed (-e-feT Ta@ o7 @1 #1399 BHA wear
¥ urer T A, IRAEE s gl 2R g @ vagE § Biew awTee e
TR IWI T TN TR S < ¢l I AT A A T8 9, wife a8 S gh
N dl 1 gudl dew 3R we Talic B BanfEAeT B TR B W AT Bied JFTee [ue
R & o ywe ok Rie geet § gd Wi o v ¥ T e w9 QRiEeN wnfe
g¢ & wifda gy )

¥ ST A TEd € P 39 oRg B WIS Al @ de iR e ueen # @ wur@
IRAR PV T Tae 41 Whd! 8, $v T UMY &1 wehdd €, @ifh &7 woren offe Ve,
g ax A v #= Sf 9 wErl eneofla #H SN 3 W o @, freedom of
expression & Wl §, AT 98 QG X $9M @ Qe &R ¥adl €, @ that is not
freedom of expression. 3MERNT A St §6 W T VRM & Fhd &7
f wfte frme @ a9 95 7 Rega w8 7@ @8 & freedom of expression -
g ® & ¥, ofes ot oy 5 o ow X fodft & IR # B1E offefiT W@ By @
¥ freedom of expression & <RX # & AT &l ¥% I7 Nepe @@ ¥ & e
S Ferll & ar ' q3rey /1 g e < © Rk =@l whge W e € A
T B9 YR GRATS @ O & AR R $evHiiead o form o @ P Sea-d-seg 3@
e ... (AYUF) ST B ST B W@ T A AUB! LA <A "Ed! § 5 W W
B Al @Y 81 Te-o1g B Ta g € 15 U B3 AT $eve W ST X8 ¥ @ aR |
IR e & ¥R A, @ T 99 W IRAR B ol L. (FIEE) T 8 [Y T S B g
FRAE > B Bl

MADAM SPEAKER: Please do not have a discussion.
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GOVERMENT OF INDIA
MINISTRY OF COMMUNICATION AND INFORMATION TECHNOLOGY
(DEPARTMENT OF ELECTRONICS AND INFORMATION TECHNOLOGY)
LOK SABHA
STARRED QUESTION NO. *42
TO BE ANSWERED ON 27.02.2013

CYBER CRIMES

*42 SHRI JA] PRAKASH AGARWAL:

Will the Minister of Communications & Information technology be pleased to state: -
(a) whether cyber crimes are increasing in the country over the years;

(b) if so, the details thereof including the number of such crimes reported during the last three years and
the current year, State / UT-wise; _

(c) whether a number of Internet fraud cases involving embezzlement of crores of Rupees have also
been reported in the country;

(d) if so, the details of such cases reported during the above period along with the amount involved
therein, State / UT-wise; and

(e) the steps taken / being taken by the Government to check such crimes?

ANSWER

MINISTER FOR COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI KAPIL SIBAL)

(a) to (e): A Statement is laid on the Table of the House.



STATEMENT REFERRED TO IN REPLY TO LOK SABHA STARRRED
QUESTION NO.*42 FOR 27-02-2013 REGARDING CYBER CRIMES.

(a) and (b): With the increase in the proliferation of Information Technology and related services there is
a rise in number of cyber crimes and cyber security incidents. The trend in increase in cyber incidents is
similar to that worldwide. As per the cyber crime data maintained by National Crime Records Bureau, a
total of 420, 966 and 1791 Cyber Crime cases were registered under Information Technology Act during
2009, 2010, 2011 respectively, thereby showing an increasing trend. A total of 276, 356 and 422 cases
were registered under Cyber Crime related Sections of Indian Penal Court (IPC) during 2009, 2010, 2011
respectively. State / Union Territory wise details of cases registered under Information Technology Act
and Indian Penal Code are enclosed at Annexure 1. In addition, 10, 12, 11 Cyber Crime cases were
registered by Central Bureau of Investigation (CBI) during the years 2010, 2011 & 2012 under provisions
of Information Technology Act 2000 along with other acts.

(¢) and (d): Internet Frauds reported in the country are relating to phishing, usage of stolen Credit Cards /
Debit Cards, unauthorized fraudulent Real Time Gross Settlement (RTGS) transactions, fictitious offers
of funds transfer, remittance towards participation in lottery, money circulation schemes and other
fictitious offers of cheap funds etc.. According to Reserve Bank of India (RBI), the number of fraud
cases as reported by Banks on account of ATM Debit Cards / Credit Cards / Internet have decreased from
15018 in the calendar year 2010 to 8322 in the calendar year 2012. However, the amount involved had
increased from Rs. 4048.94 Lakhs in the year 2010 to Rs. 5266.95 Lakhs in the year 2012. The State /
Union Territory-wise details of frauds in Credit Card, Debit Card, Internet Banking where amount
involved is Rs. 1 Lakh and above as reported by Banks in the last three years are enclosed at Annexure I1.

Central Bureau of Investigation (CBI) has also registered cases pertaining to financial frauds
under the provisions of Information Technology Act 2000 along with other Acts. These are:

Year ‘ No. of Cases f Amount Involved in Rs. |
2010 | 6 | 6,42,26,487
2011 { 10 12,43,42,694
2012 | 8 28,79,82,588

The details of the cases handled by CBI are enclosed in Annexure III.

(e): In order to address the growing threat of Cyber crimes / incidents in the country, Government has

taken a series of measures covering aspects like legal, technical and administrative steps to ensure that
necessary systems are in place:

i) The Information Technology Act, 2000, as amended by the Information Technology
(Amendment) Act, 2008, has been enforced on 27.10.2009. The Act provides legal framework
to address various types of cyber crimes and prescribes punishment also for such crimes.

ii)  Reserve Bank of India (RBI) has issued a Circular to all Commercial Banks on phishing attacks
and preventive / detective measures to tackle phishing attacks. RBI has also advised Banks to
leverage technology to support Business processes and implement all stipulations outline by RBI
from time to time. Banks are also advised to ensure implementation of basic Organizational
framework and put in place policy and procedure to prevent financial frauds through Internet.

iii) Reserve Bank of India (RBI) had issued Circular dated 1¥ July, 2011 on Credit Card operations
by Banks. The Banks have been advised to set up internal control system to combat frauds and
to take proactive fraud control and enforcement measures. The Banks are required to fulfil
‘Know Your Customer (KYC)’ requirements. RBI has also issued advisories relating to
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V)

vi)

vii)

viii)

X)

fictitious offers of funds transfer, remittance towards participation in lottery, money circulation
schemes and other fictitious offers of cheap funds. RBI also has cautioned public through
Notification against fictitious offers of remitting cheap funds from aboard.

Ministry of Home Affairs has issued an Advisory to the State Governments and Union Territory
Administrations on Cyber Crime. State Governments have been advised to build adequate
technical capacity in handling cyber crime including technical infrastructure, cyber police
stations and trained manpower for detection, registration, investigation and prosecution of cyber
crimes. Also, under the Cyber Crime Investigation programme, Ministry of Home Affairs is
supporting the establishment of Cyber Crime Police Station (CCPS) and Cyber Crime
Investigations and Forensic Training Facilities (CCIFTF) in each State / Union Territory of India
under Police Modernization Scheme. Action also has been taken to set up a Nationa! Centre of
Excellence exclusively devoted to render Cyber Forensic services and to act as National
Research and Training Centre on Cyber Forensics.

Government has formulated a set of investigation manuals with procedures for Search, Seizure
Analysis and Presentation of digital evidence in courts. The manuals have been circulated to
Law Enforcement Agencies in all States.

A major programme has been initiated on development of cyber forensics tools, setting up of
infrastructure for investigation and training of the users, particularly police and judicial officers
in use of this tool to collect and analyse the digital evidence and present them in Courts.

Indian Computer Emergency Response Team (CERT-In) and Centre for Development of
Advanced Computing (CDAC) are involved in providing basic and advanced training to Law
Enforcement Agencies, Forensic labs and judiciary on the procedures and methodology of
collecting, analysing and presenting digital evidence.

Cyber forensics training lab has been set up at Training Academy of Central Bureau of
Investigation (CBI) to impart basic and advanced training in Cyber Forensics and Investigation
of Cyber Crimes to Police Officers associated with CBI. In addition, Government has set up
cyber forensic training and investigation labs in the States of Kerala, Assam. Mizoram,
Nagaland, Arunachal Pradesh, Tripura, Meghalaya, Manipur and Jammu & Kashmir for training
of Law Enforcement and Judiciary in these States.

In collaboration with Data Security Council of India (DSCI), NASSCOM. Cyber Forensic Labs
have been set up at Mumbai, Bangluru, Pune and Kolkata for awareness creation and training
programmes on Cyber Crime investigation. National Law School, Bangalore and NALSAR
University of Law, Hyderabad are also engaged in conducting several awareness and training
programmes on Cyber Laws and Cyber crimes for judicial officers.

Indian Computer Emergency Response Team (CERT-In) issues alerts, advisories and guidelines
regarding cyber security threats and measures to be taken to prevent cyber incidents and enhance
security of Information Technology systems.



Annexure I
Cyber Crime Cases recorded by NCRB

l

Number of cases registered under IT Act and related Sections of IPC during 2009 — 2011

ANDHRAPRADESH | 30 34 8

 ARUNACHAL PRADESH 1 e 13 0 0 L
ASSAM 2 18 31 2 r ey
BIHAR 0 2 25 0 0 13
CHHATTISGARH 4 4 2 46 46 76
GOA 8 15 16 4 1 2
GUJARAT 20 35 52 16 20 15
'HARYANA . 0 1 42 8 L4 © 3
HIMACHAL PRADESH 6 17 12 0 0 0
JAMMU & KASHMIR 0 5 14 0 1 0
JHARKHAND 0 0 8 0 0 25
KARNATAKA 97 153 151 0 23 9
KERALA 64 148 227 7 8 18
' MADHYA PRADESH 16 30 90 1 5 13
MAHARASHTRA 53 142 306 108 104 87
MANIPUR 1 0 0 0 0 0
| MEGHALAYA 0 0 6 0 0 0
[ MIZORAM n 0 ! 3 0 i -
NAGALAND 0 0 0 0 0 0
ORISSA 2 v 7 11 5 5
PUNIAB . | 28 41 59 28 27 20
'RAJASTHAN 27 52 122 1 3 24
SIKKIM ’ 0 0 3 0 0 1
TAMIL NADU 18 52 37 19 25 3
TRIPURA 0 0 0 0 0 0
"UTTAR PRADESH 14 32 101 3 9. e,
UTTARAKHAND 2 A 10 6 0 1 0
WEST BENGAL 13 49 | 43 | 10 11 14
TOTAL (STATES) 411 922 1725 264 156 370
A&N ISLANDS e 0 0 0 0 0
CHANDIGARH 4 3 10 0 0 0
D&N HAVELI 0 0 0 0 3
DAMAN & DIU ) 0 1 0 0 0
DELHI 5 41 50 12 0 49
LAKSHADWEEP 0 0 0 0 0 0
PUDUCHERRY 0 0 2 0 0 0
TOTAL (UTS) 9 44 66 12 0 52
TOTAL (AIINDIA) | 420 | 96 | 1791 276 36| W

|



Annexure II

i Details of Frauds in Credit Card, Debit Card, Internet Banking where amount involved |
is one lakh and above reported by Banks in last three Calendar Years (Amount in lakh) '

|

5 Andhra Pre'sh

; Assam ’ ' | 2] 17.9
| Bihar 3 3.54 5 8.1! 31 30.76
Chandigarh 3 6.66 i 1 3 9.23
| Chhattisgarh 4 12.14 | 1.05 |
: Delhi 109 361.39 76 . 152.84 . 75 | 284.62 |
Goa 2 4.85 1 1.68 |
' Gujarat 9 13.33 71 4077 10 | 92,67
Haryana 81 237.27 132 45892 127 | 708.27 |
Himachal Pradesh 1 1.71 | ; 1] 145
- Jammu & Kashmir " - ‘ 7
Jharkhand | _ .2 27
| Karnataka 60 141.46 66 | 231.2 | 831 322.07 ,
' Kerala 6 17.93 3 5.55 8 | 116.63 |
" Madhya Pradesh 4 27.86 | 1| 1 1 9.79 |
Maharashtra 276 | 578.74 193 642.48 162 140877
Orissa 4] 6.18 1 1 1 1.2
i Pondicherry | I 3.45
Punjab 6 77.2 2 18.33 8 18.59 ]
' Rajasthan 10 25.34 4 429 4 64.53
Tamil Nadu 100 259.81 83 414.26 136 416.34
Uttar Pradesh 33 96.16 20 59.34 15 28.61 |
Uttaranchai 3 28.02 i 10.37 :
' West Bengal 32 88.64 22 75.34 16 122.6 |
" Overseas 1 10.97 2 29.34 1 60.32 |
‘Grand Total =~ 774 | 2121.881 638 2203.05 682 383449




Annexure-IIl

Financial Fraud Cases registered by CBI

11.11.2010

Sec. of Law as per
FIR :- U/Sec.120-B

r/w 420 IPC

SL Cases ID, Date of Name of the Amount Present Status
No. registration & State Involved
Sections of Laws (in Rs.)
(As per FIR)
2010

1 RC 20/2010 West Bengal 58,11,300/- Chargesheet filed on 30.06.2011 U/s
dt.28.06.2010 (As per 409, 420, 468, 471, 477A, IPC,
U/s 409, 468,471 IPC chargesheet) sections 65 & 66 of I.T Act 2000
and Sec. 13(1) (¢) r/w Sec. 13 (2) r'w 13(1) (c) P.C.
13 (2) P.C. Act.1988. Act.1988 and case is pending trail.

2 RC 37/2010 West Bengal 5,22,769/- Chargesheet filed on 09.05.2012 as
25/11/2010 (As per Prosecution U/s 120B, 419, 420
U/s 120B, 420, 468, chargesheet) 468, 471 IPC, and 13 (2) r/w 13(1)
471 IPC and 13 (2) (d) of P. C. Act, 1988 and Sec. 66
r/'w 13(1) (d) of P. C. t/w Sec. 43 of IT Act 2000 and RDA
Act, 1988. and case is pending trail.

3 RC.5(A)/2010-Mum. | Maharastra 5.3 Crores Two charge sheets have been filed
Dt.04.02.2010 against the officials of Income Tax
Sec.120-B, 420, 467, and pvt. persons in Spl.Court,
468,4710of IPC and Mumbai & the same are pending
Sec.13(2) r/w.13(1X(d) trial.
of PC Act, 1988 and
U/s.43 r/w.66 of
Information
Technology Act.

4 RC-2/2010/EOU-IX New Delhi 16,33,418/ Charge sheet has been filed in the
dated 12.02.2010 court of CMM Tis Hazari Delhi on
U/s- 420 IPC and 30/12/2011 the case is pending trial.
section 66 C & D of
IT Act

5 RC-8/2010/EOQOU-IX New Delhi 75,000/- Closure report filed in the court of
Dated. 26.07.2010 CMM Tis Hazari on 30.09.2011 and
ws 417, 419 & 420 accepted by the court on 15/12/2011.
IPC and 66C & 66D
of IT Act, 2000.

6 |RC.12/E2010dated | -- 31.84 lakhs | Case is pending trial.

Chargesheet was filed in the Court of
the 14th ACMM, Hyderabad on
30.03.2012 against Anshul Thapar
and Satvinder Singh (both are Private
Persons) U/Sec.120-B r/w 420, 420
& 468 r/w 471 IPC and substantive
offences thereof.
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2011

RC 09/2011 dated

West Bengal &

98 Lacs approx. ] Closure filed in court on 02.05.2012

31.03.2011 Haryana | as a case on similar allegation was
ws. 120B, 419, 420, | registered & Charge Sheeted in

467, 468, 469, 471, . Punjab.

473 1PC and section

66(A)(b) and (c) of IT

Act 2000.

RC 13/2011 West Bengal 1,90,13,303.37 | Chargesheet filed on 01.10.2012
dt.16.05.2011 U/s 120B, 420, 409, 468, 471, 477A
U/s 120B, 420, 468, {IPC, Sec. 66(C) of IT Act, 2000
471,477A IPC, Sec. (Amendment, 2008) and Sec. 13(2)
66(2) of IT Act, 2000 . | t/w 13(1)(d) and 13(1)c) of P.C.
and Sec. 13(2) r/w | Act. 1988 & the case is pending
13(1)(d) of P.C. Act. trial.

1988.

RC 15/2011 West Bengal 305.62 lakhs | Chargesheet filed on 31.12.2012
dt.27.05.2011 U/s. 120B, 420, 468, 471, 477A IPC
U/s. 120B, 420, 468, and Sec 13(2) r/w 13(1)(d) and
471,477A IPC Sec. 13(1)(c) of P.C. Act 1988 & the case
65, 66(2) of .T Act is pending trial.

2000 and Sec 13(2)

r/w 13(1)(d) of P.C.

Act 1988.

RC 16/2011 West Bengal 1,47,05,120/- | Chargesheet filed on 1.06.2012 U/s
dt. 27.06.2011 as per Charge 120B, 419. 420, 467, 468, 471, 477A
U/s 120B, 420, 468, sheet. IPC, Sec 66 of IT Act, 2000 &
471,477AIPC, & Section 13(2) r/w 13(1)}(d) of PC
Section 13(2) r/'w Act, 1988 & the case is pending
13(1)(d) of PC Act, trial.

1988.

RC 23/2011 West Bengal 1,15,09,571.34 | Chargesheet filed on 28.12.2012

dt. 03.08.2011 U/s 120B, 420, 467, 471 and 477A
U/s 120B, 420, 467, [PC,Sec 43(i) r/w 66 of IT Act, 2000
468,471 and 477A t/w ITAA 2008 and Sec 13(2)r/w
IPC r/w 13(2) & 13(1)(c) & (d) of PC Act, 1988 &
13(1)(d) of PC Act, the case is pending trial.

1988.

RC 33/2011 West Bengal 14.46 lakhs Chargesheet filed on 28.12.2012

dt. 29.11.2011 U/s 120B r/w 419, 420, 468, 471 and
U/s 120B, 420, 457, 477A TPC, Sec 66 r/w 43(i) of IT
468,471 & 477 IPC & Act, 2000 r/w ITAA 2008. and sec
Sec. 13(2) r/w 13(1) 13(2) r/w 13(1)(d) of PC Act, 1988
(d) of PC Act, 1988. & the case is pending trial.

RC 05(A)/2011 Mabharashtra

dtd.21.04.2011
U/s 120-B r/w 420,
465,468,471 & 477-

1.35 Crores Chargesheet filed in the case & the ;
same is pending trial. |




[ | AIPC and Sec.13(2) I e
r/w 13(1)(d) of P.C.
Act, 1988.
g8 |RC- Bihar, Ranchi| 8.5 Crores was | Charge sheet filed 20/12/2012 in the
221/2011/E0001/EO- | & Jharkhand transferred court of Spl Judge Ranchi & the
I fraudulently same is pending trial.
dated 30.05.2011 through RTGS
U/s 120-B & 409 of but the amount
IPC and 13 (2) r/w 13 was retrieved.
(1) (¢) of PC Act. oy
9 RC- Bihar 12.50 Cr was | Charge sheet filed on 05/12/2012 in
221/2011/E0002/EO- transferred. Rs. | the court of Spl Judge Ranchi & the
I 1.5 crores was | case is pending trial.
dated 06.06.2011 withdrawn. Rs.
U/s 120-B & 409 of 10.48 crores
WPC and 13 (2) r/'w 13 could be
(1) (¢) of PC Act. retrieved.
10 | RC-221/2011/E/0009 | Delhi, Mumbai 36.06,700 Charge sheet filed on 22/8/12. In the
Dt. 24.11.2011 & other places court of CCM THC & the case is
Sec 420 & 120-B of pending trial.
IPC and 66 A(c), 66D
of IT Act 2000.
2012
1 RC 01/2012 West Bengal 94.75 Lakhs Charge sheet filed on 28.12.2012
dt. 10/1/2012 U/s 120B, 419, 420, 468, 471, 477A
U/s 120B, 419, 420, IPC and sec 13(2) r/w 13(1Xd) of
468, 471, 477A 1PC PC Act, 1988 and Sec 66 r/w 43(i) of
and Sec. 13(2) r/w IT Act, 2000 & case is pending trial.
13(1)(d) of PC Act
1988
p RC.04(A)/2012, Accused Collection of The case is under investigation
j 28.03.2012 Persons huge amounts. | ___
f Uls 120B.,420,468, | involved are Final figure not \——-——/
471 of 1IPC, Sec |belongto yet ascertained.
66A(b) & (c) of IT | Odisha,
Act.. 2000 and section | Jharkhand &
8 and 13(2) r/w sec. | Bihar.
13(1) (d) of the P.C.
Act., 1988
|3 [ RC.06(A)2012, Odisha 4,82,300/- | The case is under investigation
10.04.2012 e
Us. 409 IPC & .___—____________._.-—-—-————""'
Section 13(2) r/w

13(1Xc) of PC Act,
1988 and Section 66
of IT Act, 2000




i 4 RC.11(A)2012 Accused 15.00 Crores. | The case is under investi==*~n
5 17.07.2012 Persons l '
i U/s.120-B r/w 420 involved are ! i B
5 IPC, 13(2) r’'w belong to i
| 13(1¥2D of PC Act. | Odisha & ‘ |
! 1988 «nid U/s 66 of | Jharkhand. |
IT Act. 2000
! 5 RC- Bihar,  Uttar | 29.25 Crores. | The case is under investigation.
’ 221/2012/E0001/EO- | Pradesh & | The entire — —
I other places amount was
Il dated 02.01.2012 retrieved
U/s 120-B & 409 of
iPC and 13 (2) r/w 13
(1) (c) of PC Act.
s RC- Andhra | 318.13lacs. | Charge sheet filled on 26/12/2012 in
‘ 221/2012/E0002/EQ- | Pradesh the court of 3" ACMM Vijaywada &
1 the case is pending trial.
dated 06.01.2012
U/s 120-B & 420 of
PC Act.
7 RC-221/2012/E/0005 | Delhi, 6,36.93,600/-. | The case is under investigation
Dt. 13.03.2012 Haryana, Utar R
U/s 120-B & 420 of | Pradesh,
IPC and U/s 66 r/w | Gujarat  and
43 (a), 66C,66D of IT | other places
t Act 2000
L | |
8 | RC-221/2012/E/0008 | New Delhi 3,25118,688.00 | The case is under investigation.
Dt. 01.11.2012
U/s 120 B r/w 420 of
IPC, 13 (2) v/w 13 (i)
(d) of PC Act & 66
r/w 43 of IT Act
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g ¥ ¥ IMe & o @ R 957 W 91 T &1 TR PO GIgeH B 86 Rbar W B,
e fera o 8 Rew A & ary oft T & gen ok $8 & 3 1 W
e TR § GuRY Aedl B Repa T8 a@ 81 Iy M AEERTE BT HEoR S T8
T B W P A A A smmEr F wwe N # 7 @1l A A B st
AT B ® 8 3R Iofia it off R @rg 9, a1 A s wear g 5 oy Swd an # $p
U HEA SORA, AE ARN B o WRE TG TSR B WD | .. (FIE) I FR-ft
dd &1 A e g de gl § @' 9 @@ € % in the absence of
registration of cyber cafes, these are happening; there is no procedure for
registration of cyber cafes at the moment. S 1hie 811 8, SH& 1% Yferwaral SHH!
gad = g

Secondly, there is no proper legislation to have specialized inquiry officers,
courts, along with stringent punishment for the guilty. You have no access to the
service provider or the Internet provider who are sitting in US or Europe or
anywhere else, like Google or Yahoo, who do not have offices in India. So, you
have no control over them and you have no international agreement on this subject
between the countries. So, I would like to know what is your answer and what

steps you are going to take in this matter.



SHRI KAPIL SIBAL: The distinguished Member has raised a very important
issue. I must confess that the work is in progress. The cyber space is a very new
medium and a very unique medium, which the young people of our country are
using in a big way. We are discovering, as we go along, the nature and the
complexity of the crimes that are taking place. There arc financial frauds taking
place; and I will give you one small example. Suppose there is a hacker outside
this country and there is an outlet of the ATM machine. What they do is that they
put a malware in that outlet, and through that malware, they get the credit card
number of the consumer who has used that particular outlet. That credit card
number is then conveyed to the hacker and then the hacker uses that credit card to
withdraw lakhs of rupees from that account. The RBI has issued several circulars
to banks to see what should be done so that they are careful; there are also
advisories given to the consumers. % S STHRT & STH I§ & AT | 3 R
IO I GBI F <@ BN fF 310 Yeb A el Wild Y, YT AW IR Il &1 30N
19 &R A B ) B T R o S BN W AR 2N A ST T e SR
frer S| g fm @ ft wie @ B WA Aifg @ oft Ta & €t @1 39 e @1
His | AT TR J W& b 3R gg 99 ff 9 ¥ 5 T o sy wivie oft
& ok witie e i 991 qfFpd 21 39 W RISy ®R R 74! & & 2 iR &0 = €
for ve Yo wiitie &, afdT SR @ o ft ww ® % sevie ve Yar Aew € o fee @
HA B A TH B AR, TP Pk D AT T8 B AMRY | §F IR 37T HIBT ==
arft ok g2 @ @ % o=y v @ § $o ¥ @) ¥g 9 oft W 21 There are
intermediaries who are running these systems who are far away from the law.
When we seek to get information from these intermediaries, they do not give that
information. 3R ®Is W HIH BT © A 84 SUD IX H FTENSARS, T AT
THgH A RN A § 6 g waew ATl 9 3RR B a9 @ 8 <A € e D
3iffthas 78l Fes T8 € @ &1 ST Raa® PIS HRaig W TE BR Fha 5 39 9™
HTT 7 I8 foar gon ¢ 5 60 AT a1 90 Al & 918 98 $wiiEE i @S @ vy 7
gl € fF 9% 9% 39 W 21 S 99 ft o e, gHId I B g9 ISS <ad B g



TV 3R & Bloed & gN 79l Wl B &, AT wWR W 7ai ff e &1 § e
g 5 oM T 3o AT $7 gee o e AfFT s S eIk B @ | @t
Iu! § Wieral g 3R & S Y 6 3ud! 3y 3R QY] &3 AR 0 ama
& f oy frel &R Wise W 9 gy, 1 DI VT 2R © O R & FIge T o 5, We
W w1Ee I 3@ 8 SR AN wEE € g% GAfE Wige @1 39 wige gN AR Reew 9us
HaR@eS WEE B T 0 Tl I SHD T A 99 dwR @ e o ) v I e
TR IR & HogAR P TARIE Sl 81 B3 b ot W A §1 & 7 W IR W R §
I YA el & 9§ W 9N IR &R D 89 3N HeH Ige |
& WENSHT ¢ PHUAT I GO Y Y|
$ TIT W AT ¢ A USR] A =IEAl § fb RIS B Y9g A b B RS g
o1 & &1 afadl 7 Ase W B HAe A1 A1 S0 Raae weewll goem fbar il $4
qfeaal @ gmer T SR B Rl anw sy f6oomw @ Rwm =it § @ife
HEA F AAF 7§, BT B TREK ITD FR WA T 61 SMY? 39 W ATS g
@1 BeH SOl Y &7

¥ S =me g 6 e, St Red 89 aren 8, S qd ot MeeEed AR H
T S R S @ W ST R e @ Roan, R e Rergve T iR
HToo Wil w8l S T8 A e w7 T e v HE e Riven Jaow e @
el ot 30 e &1 FW ode B, A NI gfFeaR a1 TR gREfaviic W 9, Sus
F & frar? § =mea € 5 o R U9 7 yeacizorie ARG a1 A & T o 6
BN W3 941 &, §9 9l BN Hoa &
At witer Rrera : sy FaI, AT WA Y AU gRT S YT wAR ArE < § A oA
R TR IR HHM, Afed -0 qarer S I8 I8N &, § I7d1 Wae 1 =&l g wEeft
T 9% ¢ & &R g8t (W) R wvger wwoiki Rewia 9 81 AgeR W9 A 1 8 @
2 TR TRR A F omE F F oY TRR A SR <@ iy, aRe |9 d S 9rn
B 8, IQ g IR W <@ € O et § 3E a1g O a1 E @ & & O B o @ B
fFa R e AW AN & oo o ¢ 5 P W 9@ A @ A g
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T @ $7HT B &) T HRIR g R 9 W aga i @9 few g e w
daer # REd o €, 912 98 TRgeE daek ¥ B, 9 3fHT Qe A @ @1 g dae
# B IR FD TTHORE W § R 3@ R R R F1
| U, A WERTS, & oY a1d 9org, § 9w Rege wead €1 § wwsan € 5 39 3w
# O 3R TORMY &, W dR TR S It €, 9% 1966 & BN U &1 NI
T 213 T E P ol e Fcle wwar & @1 Sefa fefefien wwar & @ e
g o emuR T8 B wifRy, A wHern g f5 oR & oMy X @) wiew i Yaie
T IoATT B ¢ IT ABR WISH AH (RN P g e 9 WieawH < & fog wfoeg
gl &\ 3aa A axa El O S¥Se TR g1 91yl 99 SIS @ 9% MR, © A%
Rifiver ¥ qRERRT & Reeme SO @ 2|

N, M gE 6 S anfe W fham w@d gen 21 TR Ue €, dsaR R ok
ST W A 300 FRS IUA W B gD §l g9 ded & R Mt wd & Rife as | said,
‘it is a work in progress’. This is a new medium. We have to yet fully understand
this medium and we have to also take protective measures because we do not
know what the medium is going to do next. In a sense, all financial institutions,
all private businesses becausc private businesses are also doing business on cyber
space, they must have protective measures through technology within their
systems so that they can protect data of their businesses. But I do not think private
businesses are fully aware of the fact that anybody can hack them today.
S, WO TawaTd  3reae weed, 43 gl © B W St 39 weew @ oA @ § Afed
IEM IFFHT Ta TE AT T BWRI, ArEl A e U Alaisd a1 AT SYad B, 9%
I & fF oY Q @ SeR S Y, S A STeR BT [RBR S Y, AfhA e, <8 b
AT TE Q| 91€ H ATl © 6 3y uiE EUIR BUA ST BIVT, $HD 918 REDR YD BR
# UgF QI T U EAR TUY S GRS &, Y o9 R W A 9§ o9 R A
I @ I g o # Rierad F39 I € 3R T BT A9P I B [P e 9 i o
frg) fRufy 78 & fF W PR v ik die a1 & et & feae @ 3 onlt 9 oA
A T 50 HIS SToR I JHBR et Sma1 el



§ W off @ o wrea § e o S sl afem w9 Rewtw dw e
W & @ 39 oRE ¥ ARE SR WY drell Beh Yedeigeiic BRH di 3M6-Ed A W
W A IR, @ DY W BH A€ A€ W A §5 8 TR AR M ¥ W TG AT qag®
1 @ § SN q9 WM AW v 1E ¥ R g ERRRe dew @ of wd @g g
N o <@ & R Aiegd AR geie W 9 %8 B §AM arelt Pied S 99 8 |
ot B Ryaet @ S AT AR BN IRPR W E 9T Hed T F MR T L (F7uE)
¥, Wom wewa ;. gsi o § ()
R e Raa : &R 9 W P TEER T8 & fF 7 §1 T e 9 B R € SR
W B IR B FHIYA g T8 HAdt| .. (J@EF) A € (=)
Jexel WENEAT ;  STY UBQ 9o A o | WAl Sft 7 7 e q¥ A {3 g

.. () |

it e R ¢ g 3% a9 @ gF AR SR A Asd TR W T QESa T&R ATl
7 3R 9 § TEN WHR DI <01 § A WWPR I R HRATE IR Gt 2] Afda g3
WHR § 393 78 TE Ao P MU A TR W T TR A 57 . (J@UH) TR
U tEl ®Ig wEEE T8 5 e 9 arert fid 9 5 934 w5 A @ TN W
AgTgd & ST W F-HT AEE TN A7 IR e o, O § SRR M) BRarg sl
..(Ea) AfeA Y W 3y g BIg SarEvw & P g Wierge TR A QW1 gon &, df A
Y W Ieg A Vs HRATg F .. (FaHTH)
DR. RATNA DE : Madam, of late, cyber crime has grown enormously. It seems
the Ministry has failed in its effort. We need to have a National Cyber Security
Policy to check cyber crime incidents which are increasing every day.

Would the hon. Minister state as to what the Ministry is doing in framing
the National Cyber Security Policy with a view to stop further cyber crime
incidents in the country? Is there any necessity to tighten the legal framework by
amending IT Act, 2009 ? If yes, the details thereof and if no, the reasons therefor.
5t Bt ReEa @ e IR RS Aift 7 @ € ok Suat 9=t favm & & & &)

IS vae F w5 VW wEgE & W W N o B € 99 W S TR & d8d BRaTg &
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wadl 81 W U AR e € 5 5w 5w & @8 W de-be aars gg | afe it 9
Y B1 WA &, A I8 e J Mg A

ST STATET @ e HEed, M Y A F1 i o, us Ry aga-aga vl
#A R & FE wrEd g 6 et Arga] BieH R-9-Re ggdr o w81 &1 39 B o
| ST A A, AR o walie @9 ¥ oo A evige ¥ B s Bive
BB FAH T qEN B I & B I S Refe o N 78 v, R/ 98 39 5w
4 T8 gl T deR 3R We T B BIRfEIeE # wwd &1 S @ Bied srdpTeT fhve
B &, ST Udbed IR foe uehet # 957 9w o <@ ¥ 399 ' e afafeds mwifrg
§C & 9ifda gu &

e ar § arim @3 St 3 @1l emexofm @ St 3 S 9 +d), freedom of
expression & Wehdl B, AfbT a8 IR gAY FHH & NI FX Tl § a1 that is not
freedom of expression. anewfia @5 SN g6 TR T Vo0 of Gdhd 87

AN oita frae © w9 Je) 7 Rega @@ @ F8 & freedom of expression -
oMy # & & AfF Al o RN o Row & o1 5 & IR F +E = a9 w, @
g freedom of expression @& TR # FE 371 &) Yg 9@ Repa W& 21 &4 Wa-9«
SFEN e & A g Farerd off g TeEr I ¥ R -0k Al Bege W el § A
WA U R GRAE & A ¥ R 7 SeHliRad &1 form o @ 5 Soe-9-Siee 39
@ oI () e @ o o @ E1 A e meare & aed g 6 8 39 W
FHIH B~ T & Sa-o/d g Iar Terar & fh W P I ST WA & 2 @ dR
AR ofied & aR #, 1l 89 99 W PRAE DA ¢ ... (W) 844 € I TH A & g
FIRATE Y DI 2

MADAM SPEAKER: Please do not have a discussion.



st FRT 9 . TS AW © 5 Pl A Ry g A W SR F § g
q%mﬁw%mmlma@maﬁmwm%mm
ot € ok Baa afdml & Reare @ 76, s o & Rears ik ol @ Reame f 2
# wHeaT g T §9 W Q¥ 9&T & goeal Sioxk TP AE A die @iy @1 S HeH

FoTT o AP |



; GOVERNMENT OF INDIA
MINISTRY OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DEPARTMENT OF ELECTRONICS & INFORMATION TECHNOLOGY)
LOK SABHA
STARRED QUESTION NO. *141
TO BE ANSWERED ON: 03.12.2014

SUPER COMPUTERS

*141 SHRI MAHEISH GIRRI:
SHRI SUMEDHANAND SARSWATT:

Will the Minister of Communications & Information Technology be pleased to state:-

(2) whether the Centre for Development of Advanced Computing (C-DAC) is working
on developing super computers/ super computer grid and if so, the details thereof;

(b) the budget allocated for the said purpose in the year 2014-15;

(c) the number of Super Computers available and the institutions operating them for
research and development; and ,

(d) whether the Government has any plan to ensure that India reaches at par with China in
super computing capabilities and if so, the details thereof?

ANSWER

MINISTER FOR COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD) '

(a) to (d) : A Statement is laid on the Table of the House.
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STATEMENT REFERRRED TO IN REPLY TO LOK SABHA STARRED
QUESTION NO. *141 FOR 03.12.2014 SUPER COMPUTERS

o e vl v v e e vl e e

(@  Yes, Sir. Keeping in view the worldwide technology trends and growing requirement
in the country in the domains of cutting edge R&D, the Government has decided to provide
an impetus to Supercomputing. A proposal on "National Supercomputing Mission (NSM):
Building Capacity & Capability" with an outlay of Rs. 4500 crore over a period of seven (7)
years has been evolved jointly by C-DAC and IISc. C-DAC has an experience of
operationalizing Supercomputer grid GARUDA (Global Access to Resource Using
Distributed Architecture) as a pert of National Grid Computing Initiative of DeitY.

(b) To initiate the supercomputing activities, Rs. 42.50 crore for National Super

Computing Mission has been proposed in the year 2014-2015.

(¢)  India has approximately 30 supercomputers most of which are located at institutes of
higher learning like IISc, IITs and national labs like Indian Institute of Tropical Meteorology
(I'TM), C-DAC, CSIR-Fourth Paradigm Institute and National Centre for Medium Range
Weather Forecasting NCMRWF) etc.

(d)  Yes, Sir. India's position at the end of the Supercomputing Mission would be in top
few nations in the world in the league of Supercomputer countries such as USA, Japan,
China and EU.



11.07 hrs

ORAL ANSWERS TO QUESTIONS
HON. SPEAKER: Q. No. 141, Shri Maheish Girri

(Q. 141)

it ww AR : oreme wEEE, A smue weW ¥ WER SR g fefre w3 f ¥ o
TEdr § 5w de) wR Igaviic e Teate sgn/aw au i Rele v w 27
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At thsi stage Shri Adhir Ranjan Chowdhury, Shri Kalyan Banerjee and some other
hon. Members came and stood on the floor near the Table.

N M vwx v ;. FAERE, S ward gO1 R R, # warn =wed g€ B A @ gern o
ARG 0O B P W 89 IR TR W) & 1S 89 71 W Bl U @99 A9 71 W AT I8 3
IR g 1l B BN ReR 39 R d gaded R R g 39 g § e e
FW W €Y, 3US AT BHIR YR iy @ 3R el e 39 IR 4 §gd & Rwr
JEY 3R SHFA] & qrT Heer FH FR @ B
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A Romer & IR W TaW A AR 9 B @ e A N ST FTE; ST B
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7s$t| Please go to your seats.



... (Interruptions)
HON. SPEAKER: No, I am sorry.

... (Interruptions)
A & ;S @ TE, B! GENT T Qe |

... (Interruptions)

(/Sﬁll P.R. SUNDARAM : Madam Speaker, I thank you for allowing me to ask a
supplementary question.

India is one of the best IT sectors in the world. It is also producing a
number of quality and talented IT professionals. We are behind in developing
super computers compared to countries like USA, Japan, China and countries of

Europc. I would like a clarification from the hon. Minister whether C-DAC and

IISc have signed any agreement with any country on the proposal of building
capacity and capability Mission. If so, I would like to have the details please.
l/SHRI RAVI SHANKAR PRASAD: As far as capacity building exercise is

concerned, it is an on-going exercise where scientists of C-DAC exchange notes

with many other countries. I wish to inform this hon. House and the hon. Member
that our scientists in C-DAC, Pune are very competent. They have helped develop
a lot of super computers. They were not given the requisite support in the past.

The present Government is keen to give all the support.

As far as specific cooperation agreement is concerned, 1 will get those facts

s

and supply to you. ... (Interruptions)

HON. SPEAKER: Shri P. Karunakaran ji. Do you want to ask the question?
SHRI P. KARUNAKARAN : No.
HON. SPEAKER: No, all right.
Prof. Saugata Roy ji.
PROF. SAUGATA ROY : No. ...
HON. SPEAKER: I am sorry.

... (Interruptions)
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Appedie V1

GOVERNMENT OF INDIA
MINISTRY OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
LOK SABHA

STARRED QUESTION NO: 349
ANSWERED ON: 17.12.2014

DATA PROTECTION AND PRIVACY
SHOBHA KARANDLAJE

DILIP PATEL

Will the Minister of .
COMMUNICATIONS AND be pleased to statc:-
INFORMATION TECHNOLOGY

(a2) whether UN has urged India to strengthen its data protection and privacy;

(b) if so, the details thereof and the steps being taken by the Government in this regard;
(c) whether the Government is aware of instances of data theft using malwares;

(d) if so, the details thereof and the steps taken/proposed to be taken in this regard; and

(e) whether the Government proposes to enact a legislation for data privacy, strict cyber disclosure
norms and curtail security breaches and if so, the details thereof?

ANSWER

MINISTER FOR COMMUNICATIONS AND INFORMATION TECHNOLOGY (SHKI RAV}
SHANKAR PRASAD)

(a) to (e): A Statement is laid on the Table of the House.

STATEMENT REFERRED TO IN REPLY TO LOK SABHA STARRED QUESTION NO.349 FOR
17.12.2014 REGARDING DATA PROTECTION AND PRIVACY.

(2) and (b): No, Sir. However, United Nations (UN) has adopted resolutions numberea A.
HRC/DEC/25/11-UN Human Rights Council and A/c.3/69/1..26 — UN General Assembly, on right to
Privacy in the digital age. There is no provision in the said resolutions to urge states which includes
India as a UN member to strengthen data protection and privacy. The emphasis of discussions on this
topic have been around safeguarding the right to privacy.

(c): With the innovation of technology and rise in usage of cyber space for businesses. the cvber
attacks such as spam, spoofing, phishing and malicious software or malware are also on the rise. Such
cyber attacks target users to trick them to divulge information such as online credentials and stcal dats
from computers. Incidents of malware infections in Indian cyber space arc reported to and tracked bv
the Indian Computer Emergency Response Team (CERT-In). However, no user has specificaliy '
reported theft of data. Some of the latest malware targeting computer systems and mobile devices
include Fakelnst, Android Opfake, Dyrcza, Regin, Backoff POS, ZeroAccess and ZeuS,

¢
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- d): Government has taken following steps for protecting Indian cyber space from malware attacls -

1) Alerts and advisorics about the malware threats are being issued regularly by the Indian C omputer
Emergency Response Team (CERT-In). Mcasures to be taken to detect infected systems. tools to dis-
infect the same and prevent further propagation are also being advised regularly to organizatioss s
published on website “www.cert-in.org.in”" for all users.

i) CERT-In is working in coordination with Reserve Bank of India and banks to track and disable
phishing websites.

iii) CERT-In, Department of Electronics & Information Technology (DEITY), has initiated action
with active participation of Service Providers and Industry to set up a centre for detection of comnuze,
systems infected by malware and to notify, enable cleaning and securing systems of end users to
prevent further malware infections.

iv) Thé Government has circulated Computer Security Policy and Guidelines to all the
Ministries/Departments on taking steps to prevent, detect and mitigate cyber attacks for securing
information and prevention of data theft.

v) CERT-In is conducting mock cyber sccurity drills to enable assessment of preparation of
organizations including Banks and financial institutions to withstand cyber attacks.

vi) Department of Electronics & Information Technology (DEITY) regularly conduct programs ta
generate information security awareness. Specific book, videos and online materials are developed for
children, parents and general users about information security which are disseminated through Portais
like “secureyourpc.in” and “www.secureyourelectronics.in”.

(e): Section 43, Section 43A and Section 72A of the Information Technology Act, 2000 provides
comprehensive legal framework for privacy and Security of data in digital form. Sections 42 and 43,4
of the Act provides for compensation to be paid to the victim in case of unauthorized access of
information and leakage of sensitive personal information respectively. Section 43A alse mondate:
that body corporate, who collect personal data or information must provide privacy poiicv for
handling of or dealing in personal information including sensitive personal data or information on
their websites. They are also required to implement reasonable sccurity practices and procedures to
protect the information. Indian Computer Emergency Response Team (CERT-In) has also empanelled
auditors to facilitate body corporate to audit their information technology infrastructure znd
implementation of security best practices.

In addition, Government has initiated consultation for drafting a legislation that will provide
protection to individuals in case their privacy is breached through unlawful means. ~ -

. e e ————— et e o ——
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GOVERNMENT OF INDIA
MINISTRY OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DEPARTMENT OF ELECTRONICS & INFORMATION TECHNOLOGY)
LOK SABHA
UNSTARRED QUESTION NO. 1531
TO BE ANSWERED ON: 04.03.2015

CYBER CRIMES

SHRI JYOTIRADITYA M. SCINDIA:
SHRI NALIN KUMAR KATEEL:
SHRI MALLIKARJUN KHARGE:
SHRIMATI JAYSHREEBEN PATEL:
SHRIMATI POONAM MAHAJAN:
SHRI GAURAYV GOGOI:

SHRI SANJAY KAKA PATIL:

SHRI VENKATESH BABU T.G.:
ADV. NARENDRA KESHAV SAWAIKAR:
SHRI RAMSINH RATHWA:

SHRI J.C. DIVAKAR REDDY:

Will the Minister of Communications & Information Technology be pleased to state:

(@)
(b)
(c)

@
(e)

(a):

the estimated loss suffered by the country due to cyber crimes during the last three years
and the number of arrests made along with the action taken against the culprits;

whether the existing legal frame work is sufficient to tackle cyber crimes and if so, the
details thereof;

whether the Government has set up an expert group to recommend measures to address
cyber crimes;

if so, the details thereof, and

the time by which a proper cyber policy will be put in place in country?

ANSWER

MINISTER FOR COMMUNICATIONS AND INFORMATION TECHNOLOGY

(SHRIRAVI SHANKAR PRASAD)

Law and order is a state subject. National Crime Records Bureau (NCRB) only maintains

selected data relating to crimes and frauds. The data related to status of action taken against the
culprits is not maintained by NCRB. According to the cyber crime data maintained by NCRB, a
total no. of 1184, 1522 and 2098 persons were arrested for the cases under Information
Technology Act, 2000 in the year 2011, 2012 and 2013 respectively. In addition, 446, 549 and

1203 persons were arrested under Cyber Crime related Sections of Indian Penal Code (IPC) in the
year 2011, 2012 and 2013 respectively.

As per Reserve Bank of India (RBI) an amount of Rs. 38 Crore, Rs. 68 Crore and Rs. 78 Crore was
involved in the cyber frauds related to Credit Cards, ATM/Debit Cards and Internet Banking
during the year 2011-12, 2012-13 and 2013-14 respectively.
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In addition, Central Bureau of Investigation (CBI) has also registered 46 cases ( 14 PEs & 32 RCs)
relating to Cyber Crime in varicus parts of the country during last 3 years i.e, 2012, 2013, 2014
and 2015 (till date). In these cases 34 persons have been arrested. An amount of Rs. 90 Crore, Rs.
158 Crore and Rs. 6 Crore was ‘nvolved in these cases registered during the year 2012, 2013 and
2014 respectively.

(b): The Information Technology Act, 2000 together with Indian Penal Code 1860 provides
comprehensive legal framework to deal with prevailing Cyber Crimes. It provides punishment in
the form of imprisonment ranging from two years to life imprisonment and fine / penalty
depending on the type of Cyber Crime.

(c) and (d): An expert Committee on cyber laws and international cyber laws has been co\rl\gtxtuted
by the Government on 13.01.2015. The expert Committee will study and examine the ex1sﬁﬁg'
domestic cyber laws and international cyber laws. «

e i€ PO

e

(e): A National Cyber Security Policy was put in place on 02 July 2013 for public use and
implementation by all relevant stakeholders. Its stated mission is "to protect information and
information infrastructure in cyber space, build capabilities to prevent and respond to cyber threats,
reduce vulnerabilities and minimize damage from cyber incidents through a combination of
institutional structures, people, processes, technology and cooperation”". It seeks to do so by
creating a secure cyber ecosystem and an assurance framework, encouraging open standards,
strengthening the regulatory framework, vulnerability management, promotion of research and
development in cyber security ard enhancing our technical skill sets and human resources. Action
on the components of the Policy are to be taken by Government, Public and Private sector. Most of
the actions have been initiated.
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GOVERNMENT OF INDIA
MINISTRY OF ELECTRONICS AND INFORMATION TECHNOLOGY
LOK SABHA
STARRED QUESTION NO. *43
TO BE ANSWERED ON: 20.07.2016

DIGITAL GOVERNANCE
*43. SHRI S.P. MUDDAHANUME GOWDA:

Will the Minister of Electronics and Information Technology be pleased to state: -

(a) whether adequate measures have been taken by the Government to achieve the goals of digital
transparent and good governance and if so, the details thereof;

(b) whether the Government proposes to launch new IT products and technologies so as to
strengthen the existing ones and if so, the details thereof; and

(c) the action taken by the Government to improve the telecom connectivity to villages so as to
achieve the goal of digital and transparent governance?

ANSWER

MINISTER FOR MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRIRAVI SHANKAR PRASAD)

(a) to (c): A Statement is laid on the Table of the House.



STATEMENT REFERRED TO IN REPLY TO LOK SABHA STARRED
QUESTION NO *43 FOR 20.07.2016 REGARDING DIGITAL GOVERNANCE
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(a):  Yes, Sir. Digital Technologies act as catalyst in bringing good governance by ensuring
transparency, accountability, efficiency and integrity in governance. Government of India has
undertaken various measures to digitally transform our nation and create opportunities for all citizens by
harnessing digital technologies and services. Further, Digital Governance bridges the gap between
digital have and have nots and brings in great thrust to promote inclusive growth including electronic
services, products, devices and job opportunities.

The digital footprint has gone up through Aadhaar seeding and DBT. Aadhaar enrolment has increased
to 103 crores in July 2016 as against 73 crores in Dec 2014. The Government is keenly pursuing JAM
(Jandhan — Aadhaar — Mobile) for financial inclusion. The broadband subscribers have increased to
15.11 crore in April 2016 from 8.57 crore in Dec 2014, e-Commerce has increased to more than USD
24.63 Billion by June 2016 as against USD 13.5 Billion in Dec 2014. In the field of Electronics
Manufacturing, investment proposals of Rs 1.20 lakh crores involving 179 units in June 2016 as against
Rs 17390 crores involving 53 units in Dec 2014.

The e-Governance service transactions have increased to 62.5 crore per month in 2016 as against 29.4
crores per month in 2014. Digital Saksharta Abhiyan (DISHA) was launched in August 2014 in which
98.26 lakh candidates enrolled, 72.92 lakh trained and 33.15 lakh certified. Significant increase in
intcrest in start ups in cutting edge areas of IT and Electronics including IoT, Data analytics,
telemedicine e-education etc. has been observed. Nearly 1000 start ups have been established in last
year. e-Visa has been implemented resulting in significant growth in tourist inflow. The citizen
participation has increased multiple times through citizen cngagement programs like MyGov. The
governments services are being delivered at the doorstep of citizens through 2.23 lakh Digital Seva
Kendras (Common Services Centres — CSC) while increasing transparency, efficiency and reliability.

Under the Digital India programme, “e-Kranti” is being implemented, which envisions making all
government services accessible to the common man. through Common Service Delivery outlets such as
Digital Seva Kendras. Under e-Kranti, Mission Mode Projects covering wide domains including Health,
Education, Passport Seva, Trade, Income Tax, Excise & Customs, Corporate Affairs, India Post, e-
Police, Land Records, e-courts etc. are being implemented by various Central Ministries/Departments
and State/UT governments.

Major Schemes / initiatives taken so far:

Agriculture: The major services of Agriculture MMP include Pesticide registration, Display on the
Web of Seed Testing Results, Prices and arrival details, GIS based interface for price & arrival details,
District level Agro-met advisories, Information on pesticides, Information on fertilizers/seeds, etc.

Land Records — Major services include real-time availability of land records, issuance of Record of
Rights alongwith cadastral maps, issuance of certified copy of deed, issuance of non-encumbrance
certificate, payment of stamp duties etc. 26 States have computerized their land records and providing
computerized copies of Records of Rights on demand. These states have also placed their land records
data in public domain.



e E-Mandi — Government has launched e-mandi portal to make procurement of agricultural products
smoother and provide competitive remuneration, especially for small and marginal farmers.
School Education Mission Mode Project: The MMP is focused on Primary, Secondary and Higher
Secondary education. It will be a driving force for implementation of National Policy on ICT in School
Education.

e Digital Saksharta Abhiyan (DISHA): Digital Saksharta Abhiyan (DISHA) was launched in August
2014 in which 98.26 lakh candidates enrolled, 72.92 lakh trained and 33.15 lakh certified.

e National Knowledge Network (NKN): A multi-gigabit pan-India network for providing a unified high
speed network backbone for all knowledge related institutions in the country. Currently, 1586 institutes
are connected to NKN.

e Digital Locker: e-Locker is an ecosystem with collection of repositories and gateways for issuers to

upload the documents in the digital repositories. Currently, 20.02 lakh DigiLocker Accounts have been

opened. ,

Central Excise and Customs: Facilities trade and industry by streamlining and simplifying customs

and excise processes and to create a climate for voluntary compliance.

e MCA 21: The major services delivered through MCAZ21 include viewing of public records, issuc of
certified copy of documents, change in registered office, change in director(s), annual filings,
application for change of name of a company, incorporation of a company and name allocation to a new
company.

e Passport Seva: Project focuses on reforming Passport services in India through simple, efficient and
transparent processes from processing of Passport to delivery of services.

e E-Tourist Visa —Tourists can apply visa online, pay visa fee online and receive E-Tourist Visa online.
Around 8.45 lakh E-Tourist Visas have been issued since Nov, 2015.

e e-Courts: The services delivered through the e-Courts MMP inter alia include Automated case filing,
Automated registration of case, Automated workflow for court, Generation of automated cause list,
Judicial service centers in all Courts, Automation of Case Management System, allocation of cases, etc.

e Common Services Centers — CSC 2.0: The CSC aims for establishing at least one CSC in each of 2.5
lakh Gram Panchayat (GP) level under Digital India Programme to deliver various G2C, B2C and B2B
services online. 2,23,307 CSCs’ have already been setup, of these 1,22,793 are at Gram Panchayat level.

o e-District: e-District services have been launched in 621 districts of the country, which delivers
various types eGov services at districts.

e State Data Centers (SDCs): ICT infrastructure in states to consolidate infrastructure, applications and
services to provide efficient electronic delivery of G2G, G2C and G2B services. 25 SDCs have been
made operational.

e State Wide Area Networks (SWANSs): To connect government offices / institutions at all State/UT

Headquarters up to the Block level via District/ sub-Divisional Headquarters, in a vertical hierarchical

structure with a minimum bandwidth capacity of 2 Mbps per link. Till date, SWANSs in 34 states have

been made operational. 30 states/UTs are utilizing more than 60% of bandwidth of the existing link
capacity.

GI Cloud (MeghRaj): To utilize and harness the benefits of Cloud Computing. National Cloud has

been set up as a state-of-the-art secured government Cloud to provide services over the ICT

Infrastructure to the government departments. More than 400 uscr Departments are already accessing

services like Infrastructure as a Service (IaaS), Platform as a Service (PaaS), Software as a Service

(SaaS), Storage as a Service (StaaS) of National Cloud.
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eTaal: e-Taal provides quick view of the number of transactions performed by various e-Governance
applications on a real time basis. The average monthly transactions are more than 62 crore.

Mobile Governance: The Mobile Seva platform delivers Government services over mobile devices
using mobile applications installed on the user's mobile handsets. About 2521 Government departments
and agencies at central, state and local levels have been integrated with the Mobile Scva platform.

Open Government Data (OGD) Platform: It exposes government data to citizens while increasing
transparency in government function. Under OGD, 26,759 resources across 101 Departments have been
published which have been viewed more than 70 lakh times.

c-Hospital: - Online Registration System (ORS): It includes online appointment and registration by
new patients, viewing of lab reports, checking the status of blood availability and integration with
payment gateway (PayGov). 43 hospitals have been integrated.

Jeevan Pramaan: Digital Life Certificate for Pensioners scheme known as Jeevan Pramaan envisages
to digitize the whole process of securing the life certificate. With this initiative, the pensioner is no
more required to physically present himself or herself in front of disbursing agency or the certification
authority. Jeevan Pramaan is a biometric enabled digital service for pensioners. 16.30 lakh pensioners
registered for the scheme.

Aadhaar & DBT - 103+ crore citizens enrolled. 27+ Crore Bank Account secded with Aadhaar No. 74
Government Schemes are on DBT, where Rs. 1.2 lakh crores transferred through DBT. 36,500 crore
cumulative saving have been done using DBT.

eSign framework: This is an integrated service which facilitates issuing a Digital Signature Certificate
and performing signing of requested document by authenticating the Aadhaar card holder. 3 agencies,
namely e-Mudra, CDAC and nCODE have been empanelled as e-Sign service providers.

National Voters Services Portal (NVSP): NVSP is a one-stop solution developed to assist voters and
providing information related to elections, polling booths and electoral rolls.

Vikaspedia: It is a multilingual collaborative content creation platform that promotes access and
sharing of e-knowledge for empowerment of underserved communities. Vikaspedia facilitates societal
empowerment through provision of relevant information in various domains including Agriculture,
Education, Health, Social Welfare, Energy and e-Governance in 22 scheduled languages of the country,
besides English.

Biometric Attendance System (BAS): Aadhaar based biometric Authentication for attendance to
ensure that the attendance of all the Government employees is visible in real time on the common
attendance portal. Around 2 lakh employees across 639 organizations have registered on BAS.
Localization Projects Management Framework (LPMF): To undertake surface localization of the
user interface and static information on a given website and internal localization of online applications
including linked databases. Currently, the LPMF supports 6 Indian languages (Bangla, Gujarati, Hindi,
Marathi, Malayalam and Punjabi).

MyGov: MyGov aims to establish a link between Government and Citizens towards meeting the goal of
good governance. MyGov encourages citizens as well as people abroad to participate in various
activities i.e. 'Discuss', 'Do', 'Poll', 'Talk', ‘Blog’, etc. There are multiple theme-based discussions on
MyGov where a wide range of people can share their thoughts and ideas. 34.8 lakh registered uscrs have
participated in 49 groups, 478 tasks, 587 discussion themes and 219 blogs.

(b): Several new initiatives have been taken up by the government such as:



e Unified Mobile App for New-age Governance (UMANG): UMANG (Unified Mobile App for new
age Governance) is an initiative to build a common, unified platform and mobile app to facilitate single
point of access for government services through mobile. Through the application, citizens can access
high impact pan India e-Gov services from the central Government, State Governments, local bodies and
their agencies and, even those from private sector.

» Government e-Marketplace (GeM): To facilitate on line procurement of Goods & Services required
by various Government Departments / Organizations / PSUs. GeM will enhance transparency, efficiency
and speed in public procurement. It will also provide the tools of e-bidding and reverse e-auction as well
as demand aggregation to facilitate efficient procurement.

o Rapid Assessment System (RAS): RAS is a continuous feedback system for e-services delivered
through various Digital India platforms and various e-Gov applications.

e National Scholarships Portal (NSP): The portal is a one-stop solution to implement end-to-end
disbursement of the scholarship to the beneficiaries. The process includes student registration,
application, approval and disbursement. 76 schemes of 22 Ministries/Departments of the Government
are being on-boarded on the portal.

e NIC e-Mail: The current E-mail infrastructure of NIC is being augmented to meet the requirement of
providing e- mail services to 5 million Government users. The upgraded email infrastructure will enable
the scaling up of the E-mail services of NIC with additional features, for all the employees of
Government both at the Centre and State. This service will have the latest E-mail architecture, design,
performance, and deployment features. This service would be configured in a manner to protect
sensitive data with content filtering, virus protection, and encryption.

e National Centre of Geo-informatics (NCoG): GIS platform for sharing, collaboration, location based
analytics and decision support system for Departments. Currently, 8 applications across various domains
are operational.

(c): Government is committed to provide telecom connectivity to villages in rural and remote areas of the
country through various Schemes being implemented/planned with financial support from Universal
Service Obligation Fund (USOF). The Schemes are as under:-:

(i) National Optical Fibre Network (NOFN) project, renamed as BharatNet, which is one of the pillars of
Digital India Programme, is planned to establish a network infrastructure by connecting all Gram
Panchayats (approx. 2.5 lakh) in the country through Optical Fibre Cable (OFC) and by using an optimal
mix of underground fibre, fibre over power lines, radio and satellite media, for providing broadband
connectivity by all categories of service providers on non-discriminatory basis.

The project is planned to be implemented in three phases. Under first phase of the project, 1 lakh Gram
Panchayats (GPs) is to be connected by laying underground OFC by March 2017. Under second phase,
connectivity will be provided to remaining 1.5 lakh GPs in the country using an optimal mix of
underground fibre, fibre over power lines, radio and satellite media, by December, 2018. A state- of- the-art
network, future-proof network, including fibre between districts and blocks and with for 5G services and
Internet of Things era with underground OFC in ring architecture, is planned to be completed by 2023. As
on 09.07.2016, Optical Fibre Cable (OFC) has been laid to 54,023 Gram Panchayats (GPs) with a total
length of 1,25,642 km. Out of these, 7312 GPs have been tested with broadband connectivity.
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(11) 2199 mobile towers are being set up in Left Wing Extremism (LWE) affected States with a total
estimated cost of Rs.3567.58 crore. As on 11.7.2016, 2032 sites are functional.

(iii) On 10.09.2014, the Government approved a proposal to implement a Comprehensive Telecom
Development Plan for the North-Eastern Region (NER). The Project envisages to provide mobile coverage
to 8621 identified uncovered villages by installation of about 6673 mobile towers, installation of 321
mobile tower sites along National Highways and strengthening of transmission network in the NER.

(iv) It is estimated that there are about 55,000 villages in the country that do not have mobile coverage.
Mobile coverage to these uncovered villages is planned to be provided in a phased manner, subject to
availability of financial resources. Preparation of Detailed Project Reports (DPRs) for providing mobile
coverage to uncovered villages in Himalayan States (Jammu & Kashmir, Himachal Pradesh and
Uttarakhand) and Andaman & Nicobar Islands is in progress.
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WHR ¥ Ao a8 § 59 W O 7 M IR 9 W AR W) GhE R ...
(Interruptions)
SHRI BHARTRUHARI MAHTAB: Madam, as our Adjournment Motion notice
is not being accepted, in protest, we are walking out of the House.
11.32 hours

(At this stage, Shri Bhartruhari Mahtab and some other
hon. Members left the House.)

SHRI THOTA NARASIMHAM : Madam, I thank you very much for giving me
this opportunity.

E-Parliament is initiated by our hon. Speaker. Will the Union Government
and Parliament help to develop a boot model for implementing paperless
governance in all the State Legislatures by way of “e-vidhansabha”?

Will the Union Government take steps to bring PMO and CMOs of all the
States under one roof by implementing “e-PMO” and “e-CMOs”? Can we expect
ISO certification to the e-PMO and all the e-CMOs as was done in Gujarat by our
hon. Prime Minister?

Andhra Pradesh is the first State to execute full enterprise architecture
model, through e-pragati. The AP Fiber Grid Project stood as a model to the
whole country by way of using innovative idea, using electrical poles to lay
overhead fiber net cable to save on the cost and offering broadband/TV
connection/telephone at a cheaper price of Rs. 149 per month. Will the Union
Government come forward to suggest this as a model to other States?...
(Interruptions)

SHRI RAVI SHANKAR PRASAD: Madam, as far as the optical fiber part of the

question is concerned, the initiative of Andhra Pradesh i1s well appreciated. We



are already connecting 2,50,000 gram panchayats of the country by optical fiber
network. Earlier it was known as NOFN and when our Government came to
power, only 358 kilometres of optical fiber was laid in three years. We have laid
1,25,000 kilometres of optical fiber in two years. That is the speed with which we
are working. In the second phase, we will also take into account the model of
Andhra Pradesh and other models for hilly areas. That is an open option.

Regarding the PMO and CMOs issue, let me clarify that the hon. Prime
Minister of India is very very particular that everything should be open. The
mobile app of the Prime Minister is very much available. We have ‘MyGov’
platform whereby we engage with the people of India. All the Ministers are on
social media. We interact and take complaints on the social media. So, we are
quite active.

As regards e-vidhansabha, that initiative is welcome. It has happened in

Himachal Pradesh. We are quite open also to take into account the interest of
other Vidhan Sabhas and we will work together. ... (/nterruptions)
SHRI PRALHAD JOSHI: Madam, the hon. Minister has replied in detail. He ha§
given a huge list wherein he has given a detailed reply as to how many services
have been digitalized. This Government is bringing in transparency. Under the
guidance of the hon. Prime Minister, Shri Ravi Shankar Prasad is bringing a
revolution.

Especially in the State of Karnataka where in spite of providing so much of
funds there are implementing challenges. One of the implementing challenges is
the lack of electricity connectivity. Under the Deen Dayal Upadhyaya Scheme, the
Government of India is providing funds for electricity. In spite of doing all these
things, these e-kendras are not working.

I would like to know whether the hon. Ministcr, in consultation with the
Power Minister, is going to give any direction to the State of Karnataka to do

something for the electricity so that the Digital India campaign of the Prime

S|



Minister is very well implemented in Karnataka. That is my specific question to
the hon. Minister.
‘/§HRI RAVI SHANKAR PRASAD: | am grateful to the hon. senior Member for

his kind words about me.

It is a matter of concern if there is no electricity in the State of Karnataka.
We have got, as [ said earlier, 2,23,000 common service centres in the country
which are doing a great job in giving digital services to the rural people of India,
like passport, Aadhar, banking, insurance, railway tickets, and digital literacy.

I am happy to share with this House that in this Budget we propose to give

digital literacy to six crore people. But if because of lack of energy availability, the

—"—_—_—”- . . . . .
work of the common service centres is suffering in the State of Karnataka, I will

“look into it. 1 will talk to my distinguished colleaguc Shri Piyush Goyal and both

“of us will try to emphasize upon the Government of Karnataka that political divide

should not come in the way of improvement of digital services so that we can

— —
work together.
SHRI PREMDAS RAL Madam Speaker, thank you for giving me this
opportunity.

Through you I would like to state the following. The State of Sikkim has
first of all a very good power situation. We are exporters of hydro power. It is a
mountain State. So, it has got a very cool atmosphere and it is very easy for the
people who do cloud servicing, which means many of these server farms can be
set up very well in places like Sikkim, which are in the mountains. It is cool and it
can be run through the power generation which is also a very good as we have
excess supply.

But the problem is we need connectivity. Getting the connectivity through

the internet pipes is the main problem that we are facing. Therefore, this huge

potential of economic upliftment is not being utilised.



Through you I would like to ask the hon. Minister whether we can get fault
tolerant pipes into the mountains like Sikkim where forever there are landslides

and other such calamitites.
SHRI RAVI SHANKAR PRASAD: That suggestion is quite welcome. I can only
assure the hon. Member that as far as our Government initiative is concemed for
the optical fibre network, for hilly regions we are also having the option of
wireless connectivity by wi-fi and also through the electricity poles. We_can work
it together.

But what is important is that cloud services should be available in Sikkim.
It is a very exciting proposal. If the State Government comes out with a structured
broposal to us we will surely look into it. '
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GOVERNMENT OF INDIA
MINISTRY OF ELECTRONICS & INFORMATION TECHNOLOGY
LOK SABHA
UNSTARRED QUESTION NO. 2369
TO BE ANSWERED ON: 30.11.2016

DATA SHARING AND YALIDATION LINKACE

2369. SHRI GAIENDRA SINGH SHEKHAWAT:
SEHRI SUMEDHANAND SARSWATT:

Will the Minister of ELECTRONICS AND INFORMATION TECHNCLOGY
be pleased tc state:

(a) whether the Union Government has received any proposal to provide support required for

Unique Identification Authority of India (U.I.D.A.I) and Department of Telecommunication

for data sharing and validation linkage and 2G/3G connectivity from State Government of
Rajasthan;

(b) if so, the details thereof, and
(c) the follow up action taken by the Government on the proposal?
ANSWZER

MINISTZR OF STATE FOR MINISTRY OF ELECTRONICS AND
INFORMATION TECHNCLOGY (SHRI P.P. CHAUDHARY)

(a), (b) and (c): Yes Sir. Ministry of Electronics and IT(MeitY) received a letter dt. 29-8-2016,
sent by the Chief Secretary, Govt. of Rajasthan inter alia requesting for sharing of complete
demographic data of Aadhaar with State Government;etc.

A response from MeitY was sent to the Chief Secretary, Govt of Rajasthan on 16.11.2016. It has
been communicated to the State Government that as per the recently notified Aadhaar Act, 2016
and its Regulations, the information collected at the time of enrolment by UIDAI cannot be
shared. However, it is possible to share the e-KYC data with the State Government after due
authentication of the Aadhaar number holder in accordance with relevant Regulations. The State

Government of Rajasthan may therefore adopt e-KYC process of UIDAI to obtain the data of
Aadhaar number holder from UIDAIL

The information, with regard to 2G/3G connectivity, is_being obtained from Department of .
MOns and will be laid on the table of the House. il
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GOVERNMENT OF INDIA
MINISTRY OF ELECTRONICS AND INFORMATION TECHNOLOGY
LOK SABHA
UNSTARRED QUESTIONI NO.1679
TO BE ANSWERED ON: 13.02.2019

DEVELOPMENT OF SUPERCOMPUTERS
1679. SHRIMATI SANTOSH AHLAWAT:

Will the Minister of Electronics and Information Technology be pleased to state:-
(a) whether the Government has inked a deal with foreign corporation to procure supercomputers for
academic and research institutions, if so, the details thercof along with the financial details thereof;

(b) whether the Government is planning to launch broadband services readiness index for States, if so,
the details thereof along with the status of National Digital Communication Policy;

(c) whether the Government has held discussions with WhatsApp officials for tracing the origins of
misinformation spread through its messaging platform; and

(d) if so, the details thereof and the strategy of the Government in case WhatsApp express its inability to
trace the origin of misinformation.

ANSWER
MINISTER OF STATE FOR ELECTRONICS AND INFORMATION TECHNOLOGY
(SHRI S.S. AHLUWALIA)

(a): Yes, Sir. C-DAC has made contract with M/s ATOS, a French multinational company as partner,
after undergoing a tender process, for supply of subsystems required for supercomputers to be
developed and installed by C-DAC at academic and research institutions under the National
Supercomputing Mission (NSM).

C-DAC is building systems in phased manner. In Phase-1 the subsystems supplied by M/s ATOS will
be assembled in India and in Phase-2 the subsystems will be manufactured in India by M/s ATOS at
manufacturing facility is at Chennai. In Phase-3, the subsystems will be designed indigenously by C-
DAC and manufactured in India with the help of industry partners. The work for all three phases has
started simultaneously. The System Software stack is indigenously developed by C-DAC for all three
phases.

The order value for Phase-1 subsystems of three supercomputers (2.6 PF compute capacity), including
Data Center cost, is Rs. 95.00 Crores plus GST. A rate contract for Phase-2 supply of subsystems (10PF
compute capacity) for a period of 3 years is awarded to M/s ATOS, with a maximum value of Rs.
273.95 Crores plus applicable Taxes.

(b): Yes, Sir. The National Digital Communication Policy (NDCP) — 2018 has been notified in the
Gazette of India on 22™ October 2018 with a vision to support India’s transition to a digitally



cmpowered ecconomy and society. In order to attract investments and to address RoW challenges, NDCP
aims to create broadband readiness index for States/UTs as one of its strategies.

(c) and (d): Yes, Sir. The Government had held discussion with WhatsApp officials for tracing the
origin of identified misinformation spread through its messaging platform.

Government has also proposed to amend the Information Technology (Intermediaries Guidelines) Rules,
2011 notified under section 79 of the Information Technology Act, 2000 which, inter alia, proposes for
tracing of origin of information. The draft of the proposed amendments has been uploaded on Ministry

website inviting public comments.
Kook kokkkok
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GOVERNMENT OF INDIA

MINISTRY OF ELECTRONICS AND INFORMATION TECHNOLOGY
LOK SABHA

UNSTARRED QUESTION NO.1755
TO BE ANSWERED ON: 13.02.2019

CYBER CRIMINALS
788, SHRI JAI PRAKASH NARAYAN YADAV:
Will the Minister of Electronics & Information Technology be pleased to state:-

(a) whether cyber criminals are committing fraud of a large scale on common citizens
particularly bank account holders throughout the country;

(b) if so, whether the Department of Information Technology is incapable of checking
such crimes:

{¢) if so. the reasons therefor: and

td) the number of cases of cyber crime which came to the cognizance of the Government
during the last three years and the action taken in this regard?

ANSWER

MINISTER OF STATE FOR ELECTRONICS AND INFORMATION TECHNOLOGY
(SHRI S.S. AHLUWALIA)

(a) to (d): As per the data maintained by National Crime Records Bureau (NCRB), Ministry
of Home Affairs, a total of 9622, 11592 and 12317 cyber crime cases were registered
during the years 2014, 2015 and 2016 respectively. This includes cases registered under the
information Technology (IT) Act, 2000 and related sections of Indian Penal Code and
Special & Local Laws involving computer as medium/ target. Data for vear 2017 is still
under compilation by NCRB.

Further, As per information reported to Indian Computer Emergency response Team
(CERT-In). a total of 3. 14 and 6 financial fraud incidents affecting ATMs, cards. Point of
sale (PoS) systems and Unified Payment Interface (UPI) have been reported during the year
2016, 2017 and 2018 (upto November) respectively. Further. Reserve Bank of India (RBI)
has reglstered a total of 1191, 1372, 2059 and 921 cases of frauds involving ATM/Debit
Cards, Credit Cards and Internet Banking Frauds reported (amount involved Rs 1 lakh and

above) during the year 2015-16. 2016-17. 2017-18 and 2018-19 (Upto 30 Sept 2018)
respectively. '

The Information Technology Act. 2000 has provisions to deal with prevalent cvber crimes.
Moreover. 'Police' and 'Public Order' are State subjects as per the Constitution of India and
States are primarily responsible for prevention. detection and investigation of cvbercrimes
through their law enforcement machinery. The Law Enforcement Agencies take legal action
against the cyber-crime offenders as per the provisions of applicable laws. )
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GOVERNMENT OF INDIA
MINISTRY OF ELECTRONICS AND INFORMATION TECHNOLOGY
LOK SABHA
UNSTARRED QUESTION NO. 1847
TO BE ANSWERED ON 03.07.2019

LOCALIZATION OF THE BATA

1847 SHRIMATI RAKSEA NIEKHIL KHADSK:
Will the Minister of ELECTRONICS and INFORMATION TECHNOLOGY be pleased to state:

(a) whether the payment records of Indian residents stored in data centers of payment system
operators are situated outside the country and if so, the details thereof and the reasons therefor;

(b) whether the Government has proposed and issued directives for localization of the datz for
the payment system operators and if so, the details thereof; and

(c) the response of the international payment system operators, if any thereon?
ANSWER

MINISTER FOR ELECTRONICS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR FRASAD)

(g): As per RBI, there are z few payment system operators (PSOs) who store data outside the
country; these are systems which have been in vogue for decades.

(b): Reserve Bark of India issued a directive (under Sections 10(2) and 18 of the Payment and
Settlement Systems Act 2007), vide circular DPSS.CC.OD.No 2785/06.08.005/2017-18 dated
April 06, 2018 on ‘Storage of Payment System Data’ advising all system providers to ensure
that, within a period of six months, the entire data relating to pzyment systems operated by them
is stored in a system only in India. The Copy of the circular is enclosed.

/ () As per RBI, out of 76 operational authorized non-bank payment system operators (PSO), l
!JZ have complied with tne requirements of this circular. The remaining 4 entities are yet to
comply and are being monitored by RBI for full compliance. g
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RESERVE BANK OF INDIA
: www.rbi.org.in
RBI1/2017-18/153
DPSS.CO.0D No. 2785/06.08.005/2017-2018 6 April 2018

The Chairman and Managing Director / Chief Executive Officers,

Authorised Payment Systems /

All Scheduled Commercial Banks including RRBs /

Urban Co-operative Banks/State Co-operative Banks /

District Central Co-operative Banks /Payment Banks / Small Finance Banks and Locai Area Banks

Madam / Sir,

Storage of Payment System Data

Please refer to paragraph 4 of the Statement on Development and Regulatory Policies of the First Bi-
monthly Monetary Policy Statement for 2018-19 dated April 5, 2018. In recent times, there has been
considerable growth in the payment ecosystem in the country. Such systems are also highly
technology dependent, which necessitate adoption of safety and security measures, which are besi in
class, on a continuous basis.

2. It is observed that not all system providers store the payments data in India. In order i ensurs
better monitoring, it is important to have unfettered supervisory access to data stored with these
system providers as also with their service providers / intermediaries/ third party vendors and other
entities in the payment ecosystem. It has, therefore, been decided that:

i. All system providers shall ensure that the entire data relating to payment systems operated
by them are stored in a system only in India. This data should include the full end-to-and
transaction details / information collected / carried / processed as part of the message /
payment instruction. For the foreign leg of the transaction, if any, the date can alsc he
stored in the foreign country, if required.

ii. System providers shall ensure compliance of (i) above within a period of six months and
report compliance of the same to the Reserve Bank latest by October 15, 2018.

ii.  System providers shall submit the System Audit Repori (SAR} on compiletion of the
requirement at (i) above. The audit should be conducted by CERT-IN empaneled auditors
certifying completion of activity at (i) above. The SAR duly approved by the Board of the
system providers should be submitted to the Reserve Bank not iater then December 31,
2018.

3. The directive is issued under Section 10(2) read with Section 18 of Payment and Settiement
Systems Act 2007, (Act 51 of 2007).

Yours faithfully

(Nanda S. Dave)
Chief General Manager-in-charge

saTEe A TIer SOl RRT, 09 i, 148, AT HEeR Ho AR SEIdRie AT, BIE, FEEE - 400001
WiATel: (91-22) 2264 4995; heaFax: (91-22) 22691557; éﬁ?—e—maﬂ: cgmdpssco@rbi.org.in
Department of Payment and Sattlement Systems, Central Office, 14 Fir, Central Office Building,

Shahid Bhagat Singh Road, Fort, Mumbai - 400003

| B swmrd, mowomeegme |
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GOVERNMENT OF INDIA
MINISTRY OF ELECTRONICS AND INFORMATION TECHNOLOGY
LOK SABHA
UNSTARRED QUESTION NO. 1872
TO BE ANSWERED ON: 03.07.2019

CENTRE FOR RESEARCH ON ARTIFICIAL INTELLIGNECE

1872 : SHRI NAMA NAGESWARA RAO:
Will the Minister of ELECTRONICS & INFORMATION TECHNOLOGY be pleased to state: -

(a) whether the Government proposes to set up centre of excellence for research on
artificial intelligence in the country and if so, the details thereof and if not, the reasons
therefor; and

(b) whether the said agency will completely be funded by the Government and if so, the
details thereof?

ANSWER

MINISTER FOR ELECTRONICS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD)

(a) : Under the National Strategy on Artificial Intelligence (ATI), NITI Aayog has

recommended a two-tier integrated approach to incentivise basic and applied research,
with setting up of :

e Centers of Research Excellence in Artificial Intelligence (COREs) to specialise in
creating new knowledge through basic research and source fundamental knowledge /
technologies that will be needed to keep India prepared for the next generation of

technologies. COREs will be housed in interested academic institutes of repute through
‘Expression of Interest’.

o International Centre for Transformational Al (ICTAIs), industry-led initiatives
responsible for applied research to deliver commercial applications / technologies by
working with Centres of Research Excellence in Al, government bodies, industry, and
academic institutions. ICTAIs would be set up in collaboration with industry players
(PPP) and will be be overseen by entity (“ICTAL Inc™), set up by lask korce.

(b) : For COREs, it is proposed that the initial funding would be provided by the
Government on a grant basis, with commitment to fund for the first 5 years, based on
regular review of progress made against benchmarks .For ICTAls, it is proposed the
. government would provide initial seed funding. However, guidelines for funding would |
| “be finalized by the Taskforce. Detaﬂm I
\ formulated. ]

e
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GOVERNMENT OF INDIA
MINISTRY OF ELECTRONICS AND INFORMATION TECHNOLOGY
LOK SABHA
STARRED QUESTION NO.*132
TO BE ANSWERED ON: 27.11.2019

INCENTIVES FOR ELECTRONICS MANUFACTURERS
*132 SHRL.S. TEJASVI SURYA:

Will the Minister of Electronics and Information Technology be pleased to state:

(a) the status of the proposed fresh incentives and subsidies for electronics
manufacturers;

(b)  whether the Government proposes to incentivize the States by matching fifty per cent
of the investments made by them in the Electronics System Design and

Manufacturing (ESDM) and Intelligent Electronics Segment and if so, the details
thereof;

(c) the status of renewal for the Modified Special Incentive Package Scheme (MSIPS),
Electronics Manufacturing Cluster (EMC) and the Electronic Development Fund
(EDF);

(d) whether the incentives proposed by the Government would also include setting up of
new IT Parks and Centres in the country in addition to the existing IT SEZs; and

(e)  if so, the details thereof along with the probable formation of new clusters and special
zones in Karnataka, especially in Bengaluru?
ANSWER

MINISTER OF ELECTRONICS AND INFORMATION TECHNOLOGY
(SHRIRAVI SHANKAR PRASAD)

(a) to (e): A Statement is laid on the Table of the House.



STATEMENT REFERRED TO IN REPLY TO LOK SABHA
STARRED QUESTION NO. *132 FOR 27-11-2019 REGARDING
INCENTIVES FOR ELECTRONICS MANUFACTURERS

(a): The aim of the new National Policy on Electronics, 2019 is to position India as a
global hub for Electronics System Design and Manufacturing (ESDM) and create an enabling
environment for the industry to compete globally. Under this policy, the Ministry of
Electronics and Information Technology (MeitY), after due stakeholder consultation, has

formulated the following three draft Schemes for promotion of electronics manufacturing in
the country:

1.  Interest Subvention Scheme
il.  Credit Guarantee Fund Scheme
iii.  Electronics Manufacturing Clusters Scheme (EMC 2.0)

(b): No such proposal is under consideration of the Government.

(c):  Though Modified Special Incentive Package Scheme (MSIPS) was closed to receive

new applications on 31" December, 2018, applications received under MSIPS are for
proposed investment till September, 2026.

The receipt of applications under Electronics Manufacturing Clusters (EMC) Scheme was
closed in October, 2017. Disbursement of Grant-in-Aid will continue .till October, 2022.
Revised Electronics Manufacturing Clusters Scheme (EMC 2.0) is presently at draft stage.

Electronics Development Fund (EDF) was closed for selecting new Daughter Funds on 31st
December, 2017. However, the funds are released as per the draw down requirements of
approved Daughter Funds. Presently, there is no proposal under consideration to renew EDF.

(d): No, Sir.

(e): Does not arise.
e 3k ofe o sk e sk



(Q.132)

SHRI TEJASVI SURYA : Sir, as we are all aware, the electronics import made

by India is a big press on our foreign exchange. After petroleum products, the
maximum press on our foreign exchange is the electronics import. The Prime
 Minister has constantly made efforts to ensure that india transforms itself into a
global manufacturing hub for electronics, system design and
manufacturing.However, Sir, in the Statement that is laid, it is said that the
Modified Special Incentive Package Scheme (MSIPS) is closed. Also, the
receipt of applications under the Electronics Manufacturing Cluster (EMC) is
also closed. The disbursement of grant in aid will only continue till October
2022. Would the Minister kindly be pleased to answer why these important
flagship schemes have not been continued and given the thrust that they need

to? Coming from Bengaluru, which contributes 80 per cent of the total |

electronics system design and manufacturing ecosystem in the country and the

——

revenue, | request him to inform if there is any proposal to be made with

|
l
respect to ensuring that Bengaluru develops as a global hub for electronics |

——

manufacturing in the country.

L o <o s o ;o o, i iR 4 oY R 3 e i
B & oY & @8 WY whed & § 3R I afifthe ot By ¥ e sga warer
gafer 50 &5 F g% ® | &R W & & NRTs T & ok TR O 7 seraeife
arereh o1 < &, S sl & g SN R ST 7 A € | T e
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SHRI TEJASVI SURYA : Sir, the ongoing trade war between the US and
China is a great opportunity for India to explore and exploit. However, many of
the electronics design and manufacturing units that are going out of China are
taking shelter in Vietnam, Thailand and such other countries. s the
Government trying on a war-footing to make any efforts to attract and
incentivise these companies so that they can come to India without much

delay?

oY ST QTHRTT € : e ofl, SR Tl & W T &, I §IeR 7 WY, g9 forg
& TIRT &R 81 38 8 3R 9TER & giHed BN T MY, 39 e ff 89 35 g
CEIRCE S

SHRI DAYANIDHI MARAN : Sir, | thank you for allowing me to ask a
question.  Sir, | should congratulate the Minister of IT here for making sure
that Apple has come to manufacture in India, especially in Chennai, but we
should go back and see that this is happening because of the policies of the
UPA. It began between 2004 and 2009 when Nokia started manufacturing. The
same factory is now being taken over to manufacture Apple phones. Moreover,
it is also because of the legacy of the UPA Government and the then IT
Minister because of whom all the factories like Foxcon, Fiextronics, and the

whole IT infrastructure were set up.

7



Sir, | am sure that while taking credit, the Ministry of IT should give credit
to the then UPA Government for bringing such good policies tHen to make a
base for the maximum industries coming to India. In fact, Samsung is still
operating here. Sir, in fact, we appreciate you for supporting the efforts taken

by the then UPA Government, and continuing them rather than blocking them.
Thank you.

S HOT ARG G : Y S, FHAIG FERT A S T Aeh i 8, § swer
T BT § | T8 W4T 8 &, R &7 ool ot et & @ e ) i s Y
NI T EEANT S STUTRT BT § | A9 T§ JFT 5 &7 ot 3pmT & aw ve &,

9% ol 31T9ahT 0TS |
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GOVERNMENT OF INDIA
MINISTRY OF ELECTRONICS AND INFORMATION TECHNOLOGY
LOK SABHA
UNSTARRED QUESTION NO. 1385
TO BE ANSWERED ON 27.11.2019

USE OF BLOCKCHAIN TECHNOLOGY
1385. SHR! PARVESH SAHIB SINGH VERMA.:
Will the Minister of Electronics and Infermation technology be pleased to state:

(a) the steps taken by the Government to promote and encourage the use of
blockchain technology;

(b)  whether the Government has conducted any research on the uses of blockchain
technology and if so, the details and the outcome thereof; and

(¢) if not, the reasons therefor?

ANSWER
MINISTER OF STATE FOR ELECTRONICS AND INFORMATION TECHNOLOGY
(SHRI SANJAY DHOTRE)
(a): Ministry of Electronics and Information Technology (MeitY) has identified

Blockchain Technology as one of the important research areas having application potential
in different domains such as Governance, Banking & Finance, Cyber Security and so on.
MeitY has supported a multi institutional project titled Distributed Centre of Excellence in
Blockchain Technology with C-DAC, IDRBT and VITI as executing agencies. Objectives
of this initiative are,
1. Evolving an ecosystem around R&D organizations, Govemnment departments and
Academia to foster Blockchain technology,
P2 Design, development and pilot deployment / prototyping of Blockchain based
applications in the domains of Governance, Banking & Finance and Cyber

Security,

3. Conduct research to address the issues and challenges related to Blockchain usage
in identified application domains,

4, Evolving Blockchain framework using open-source implementations to suite the

identified application domain requirements and
5. Capacity building in Blockchain technology.

(b) and (c): As part of Distributed Centre of Excellence in Blockchain Technology initiative,
agencies carried out research on the use of Blockchain Technology in various domains and
developed Proof-of-Concept solutions. Blockchain Technology based solution for property
registration has been developed and is being piloted at Shamshabad District, Telangana State.
Proof-of~Concept solutions are being developed for enabling Cloud Security Assurance, C-
KYC and trade finance. Generic Blockchain based Proof-of Existence (PoE) Framework is
developed to cnable PoE for digital artifacts, used to check the integrity of academic
certificates, sale deed documents, MoU etc. By using PoE framework, solution is developed
to authenticate academic certificates. Blockchain Technology has also been used and PoC is

s



developed for vehicle life cycle management and hotel registry management PoC. In addition
to the above, action is taken for integrating Blockchain with e-Sign.

Considering the potential of Blockchain Technology and the need for shared infrastructure
for different use cases, an approach paper on National Level Blockchain Framework is being
prepared, for scaling up and wider deployment of Blockchain based use cases. i S

B -
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GOVERNMENT OF INDIA
MINISTRY OF ELECTRONICS AND INFORMATION TECHNOLOGY
LOK SABHA
STARRED QUESTION NO.*44
TO BE ANSWERED ON: 05.02.2020

LINKING SOCIAL MEDIA PROFILES WITH AADHAAR NUMBER

*44, SHRI SUNIL BABURAO MENDHE:
Will the Minister of Electronics & Information Technology be pleased to state:-

(a) whether the Government has formulated/proposes to formulate any policy to link
social media profile of the users with their Aadhaar number;

(b) if so, the details thereof; and

(c) the measures taken by the Government to keep a check on the spread of fake news,
pormnographic and anti-national content on the social media?

ANSWER.

MINISTER FOR ELECTRONICS AND INFORMATION TECHNOLOGY
(SHRIRAVI SHANKAR PRASAD)

(a) to (c): A Statement is laid on the Table of the House.



STATEMENT REFERRED TO IN REPLY TO LOK SABHA STARRED QUESTION NO. *44
FOR 05-02-2020 REGARDING LINKING SOCIAL MEDIA PROFILES WITH AADHAAR
NUMBER

---------

(a):  There is no proposal with Ministry of Electronics and Information Technology (MeitY) to link
social media profiles of users with their Aadhaar number.
¥

(b):  Does not arise.

(¢):  Cyber space is a complex environment of people, software, hardware and services on the Intemet.
With a borderless cyberspace coupled with the possibility of instant communication and anonymity, the
potential for misuse of cyberspace and social media platforms for criminal activities is a global issue.

There are media reports about social media platforms being misused to spread rumours, fake news and
defame public personalities.

The Information Technology (IT) Act, 2000 has provisions for removal/blocking of objectionable online
content. Social media platforms are intermediaries as defined in the Act. Section 69A of the IT Act, 2000
empowers Government to block any information generated, transmitted, received, stored or hosted in any
computer resource in the interest of sovereignty and integrity of India, defence of India, security of the
State, friendly relations with foreign states or public order or for preventing incitement to the commission
of any cognizable offence relating to above.

Further, section 79 of the Act provides that intermediaries are required to disable/remove unlawful
content as and when brought to their knowledge by appropriate government or its agency or through a
court order. The Information Technology (Intermediary Guidelines) Rules 2011 notified under this
section require that the intermediaries, which includes social media platforms, shall observe due diligence
while discharging their duties and shall inform the users of computer resources not to host, display,

upload, modify, publish, transmit, update or share any information that is harmful, objectionable, and
unlawful in any way.

Government has taken several steps to keep acheck on the spread of fake news, pomographic and anti-
national content via social media platforms. These, inter alia, include:

(1) MeitY took note of media reportsabout spread of fake news, misinformation/disinformation on
Internet particularly using social media platforms. MeitY interacted with social media platforms
particularly WhatsApp. Further, social media platforms those have implemented a number of steps
to address the issue of fake news propagated using their platform.

(i) Information Technology Act, 2000,inter alia, has provisions to deal with obscenity and
pornography. Sections 66E, 67, and 67A of the Act provides for the punishment and fine for
violation of privacy, publishing or transmitting of obscene material and publishing or transmitting
of material containing sexually explicit material respectively in electronic form. Section 67B of the
Act specifically provides stringent punishment for publishing, browsing or transmitting child
_pornography in electronic form

(iii) Ministry of Home affairs (MHA) has issued a number of advisories which includes advisory on
cyber-crime prevention and control dated 13.01.2018 and also an advisory on incidents of lynching
by mobs in some States fueled by rumors of lifting/kidnapping of children dated 04.07.2018.

(iv) Ministry of Electronics & Information Technology (MeitY) and Ministry of Home A ffairs (MHA)
as well as Police are in regular touch with various social media platforms to address the issues of

19



V)

removal of unlawful content as well as spread of fake news, misinformation/disinformation on
Internet.

MeitY through a programme, namely, Information Security Education & Awareness (ISEA), has
been highlighting the importance of following the ethics while using Internet and advice not to
share rumors/fake news. A dedicated website for information security awareness

(https://www.infosecawareness.in) provides relevant awareness material.
sk ol o ok
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(Q.44)

4 geter sTENTE He: T UH IE & {5 whether the Government has any policy to
link the social media users with their Aadhaar card, RRTT AT 54t & = 9o
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SHRI KALYAN BANERJEE (SREERAMPUR): | would like to ask the

Government, through you, whether any mechanism has been formulated by
the Central Government throughout the day to find out if any fake news is
being published, printed and especially pornography and child pornography. If
so, how many cases have been detected and how many culprits have been
punished? There is an answer here that the Ministry of Electronics &
Information Technology and Ministry of Home Affairs are in regular touch with
various social media platforms. With great respect, this is a very vague answer.

| need a definite answer whether it has been done or not.

\/@INISTER OF LAW AND JUSTICE, MINISTER OF COMMUNICATIONS

B L

AND MINISTER OF ELECTRONICS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): The concern of the hon. Member
regardihg pornography, particularly child pornography is a serious menace.
The global body has already taken a call that all countries need to work
together. In the case of child pornography and abuse of social media for its
propagation, we are also taking a lot of measures.

The Central Government, the State Governments, the Ministry of Home
Affairs and the State Police are taking measures.

As regards the specific issue of number is concerned, | will ensure that it

¥ —t—
is provided to you. But | would like to convey one thing to this House because

—

a very significant question has been raised. The entire country also needs to
understand this menace. It is not only in this area. Revenge porn is rising in

the country. Boy friend and girl friend have been good friends, they split up




and then we are hearing another disturbing phenomenon of seeking to defame
young girls. These are issues on which the society, the country, the polity, and
the Parliament have to work together. This is how we are working on it.
AT Sreer: IR A oY, § 98 e e § 5 39 vy ox oy iR ==t B
IRV | FHEIT R A5 HY S J&T 43 & | 9 IR 3FTel 6 7 e 6 Y =t 2 &
18T |
SHRI DAYANIDHI MARAN: Sir, in the last Session also, we wanted a
discussion on water related issues. Till now, the discussion is not béing held.
A STETeT: 379 S R I BT |
HHERT BRI AT | (5T FAT TAT WY I R A FerT Hamera F rowy w30t
(5t TSI XY AET): TR, 3FR BIS ANCH ST SR AIHT Srgafey & o wRaR
TR E |
ot Ry e wrTE: R, A YT 59 X & RieTgper WEHd & | SER TeT ¥ o § 1
Tt UEel 39 R Tl g8 off | 77 AR & SR R or | F oft 594 g 7 e,
fram 3fiR aTTaes Fder &t AT ATG | 37T S H U ST 3o Tt TET ¥ fp
& aie &7 PR sifer &, e fib St F S9dht @i & | g7 Qe Aifear
] QR T B 8, Aotz ARBRT BT ff FHET AR § | . (hawm) 5@
ORI & 6T B, 39d AR ¥ Hed § @ e el | ¥ W o oRe @w € |
...(STTYT)
SHRI GAURAYV GOGOI: Sir, part ‘c’ of the Question is like this.
“What are the measures taken by the Government to keep a
check on the spread of fake news, pornographic and anti-national

content on the social media?”
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The answer given at point No. 4 is;
“The Ministry and the Ministry of Home Affairs and the Police are
in regular touch with various social media platforms to address the

issues of removing this content.”

IR TE & for Ffaet Arerer Hifsar ey o fAder St & 5 s snuet
W7 IS ol eTH Peve, Fealliel ree, febfiel Hreve fiiel, 3ge! I &eT T
T | STFHAT A S g8 QLe” MITeT o, 78 391 IR Hall Hoages uR forRg g o |
P TRT X HEgP TR §F HHR BT 8¢ Prove (o6 & are ot e ffare) =
g P A FHCHRTE TE R S 59 e 91 e 9 . (@@9u) a8
St drerg e @it oft g ¥eT o, v St e & i Wi, D1 Fider e R
T | I g o) §37 ... (FAY) §9 & § 95 ol 7 7 e o garr ok uw
HIH-ATh Seci Nl & | ... (QIqET) |

Second of all, many countries across the world are passing a law
where their Governments are penalising social media companies for not
removing contents which disturb communal harmony and imposing fine
if they do not remove the content within a stipulated time frame. Will the
Government of India also consider such a similar law?

ST, Ao Nare: JE S, 3T SeHT Uidl a7 @al ser, Ig +ft Sarse |
...(TaYT)
£t 3 o TR W, F A T b N HE P 98 B TSl G g | AR

T T & PR & SR 59 [ T3S R Ve fER Hel W8T § | §9 W
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Wﬁmmmuﬁmlmﬁamﬁé?m ST MICHRM dif, WY Helae
9 ST, ST € A <o S e, e g et o
s, diseieT seSfefhene oifts wrere Hifear R, 37 Wit &t R & fyaxor
& | 99 3T |ST & G AT AT STUHT T§ TRIT AR SR NTehT a7l & B Sy
SR R TR & o S T wowE T Re e o
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SHRI DAYANIDHI MARAN: Hon. Speaker Sir, my question to the hon.

Minister is specific to Part C. The Government has taken steps and the Courts
have also ordered banning of all the porn sites and also banning of all the child
pornography sites. You are doing a good job of banning it but you are aware
that it is available to every Indian through VPN service, through fake VPN
services, through proxy servers, which are still continuing. In fact, this ban is
not being followed by anyone because this VPN service allows the end user to
bypass all your security protocol and access it, whereas, the countries like
UAE and China ensure that VPN services are banned when it comes to
pornographic sites. Are you going to take steps or will you take steps to ensure

that these VPN services are also reg.ulated or banned in India?
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SHRI RAVI SHANKAR PRASAD: Sir, | wish to assure this House that | have
got the data of the last day. Under Section 69A of the Information Technology
Act, the total number of blockings done is 9,063. We keep on taking steps from
time to time. The hon. Member is absolutely right that child pornography must
be dealt with in a very hard manner, and there is a global consensus. But as
far as adult pornography is concerned, there are competing interests. Some
people say that it is their right to see it in the privacy of their house.
...(Interruptions) Therefore, we do take action as well. | told you the number of
instances. | do not wish to join issLne with you on any specific platform. That will
not be fair for me as the Minister of this Department. ...(Interruptions)

SHRI DAYANIDHI MARAN: Sir, by using Virtual Private Network, they are
bypassing your system. ...(Interruptions)

SHRI RAVI SHANKAR PRASAD: Sir, | am telling you. ...(Interruptions) X,
T 9T {5 BTRT Ao T Sailep [T § | % IR 89 I8 scifdr oY ol & o el
gAY T’ O 1 & 3R I IR =l ] & | U8 AT AT AT | | would
gently like to remind Mr. Maran, with great respect, that India should not be
compared with China and some Middle-East countries. Ours is also a
democracy. ...(Interruptions)

Y. T T R, AR @1 Reatrg St 781 2 |

AT ITEFET: ST, H 3 A9y R =l i & U MU S RU 8 | s@ g )
SR fETe 78T YT |

SHRI RAVI SHANKAR PRASAD: Sir, making these kinds of sweeping

comments against me is not fair. | do not want to join issue with you at éll.
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But Sir, there is another view that this VPN is also being used for a lot of

good purposes. We all know it. | do not want to go into that debate. But it is
being said that it is not being fair — that will not be a correct comment. When a

full-scale debate arises, we will explain everything.

S



Aperdlne 307

GOVERNMENT OF INDIA
MINISTRY OF ELECTRONICS AND INFORMATION TECHNOLOGY
LOK SABHA
STARRED QUESTION NO.*44
TO BE ANSWERED ON: 05.02.2020

LINKING SOCIAL MEDIA PROFILES WITH AADHAAR NUMBER
*44. SHRI SUNIL. BABURAO MENDHE:

Will the Minister of Electronics & Information Technology be pleased to state:-

(2) whether the Government has formulated/proposes to formulate any policy to link
social media profile of the users with their Aadhaar number;

(b) if so, the details thereof; and

(c) the measures taken by the Government to keep a check on the spread of fake news,
pornographic and anti-national content on the social media?

ANSWER

MINISTER FOR ELECTRONICS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD)

(a) to (c): A Statement is laid on the Table of the House.



STATEMENT REFERRED TO IN REPLY TO LOK SABHA STARRED QUESTION NO. *44
FOR 05-02-2020 REGARDING LINKING SOCIAL MEDIA PROFILES WITH AADBAAR
NUMBER

(a):  There is no proposal with Ministry of Electronics and Information Technology (MeitY) to link
social media profiles of users with their Aadhaar number.

(b):  Does not arise.

(c):  Cyber space is a complex environment of people, software, hardware and services on the Intemet.
With a borderless cyberspace coupled with the possibility of instant communication and anonymity, the
potential for misuse of cyberspace and social media platforms for criminal activities is a global issue.

There are media reports about social media platforms being misused to spread rumours, fake news and
defame public personalities.

The Information Technology (IT) Act, 2000 has provisions for removal/blocking of objectionable online
content. Social media platforms are intermediaries as defined in the Act. Section 69A of the IT Act, 2000
empowers Government to block any information generated, transmitted, received, stored or hosted in any
computer resourcc in the interest of sovereignty and integrity of India, defence of India, security of the
State, friendly relations with foreign states or public order or for preventing incitement to the commission
of any cognizable offence relating to above.

Further, section 79 of the Act provides that intermediaries are required to disable/remove unlawful
content as and when brought to their knowledge by appropriate government or its agency or through a
court order. The Information Technology (Intermediary Guidelines) Rules 2011 notified under this
section require that the intermediaries, which includes social media platforms, shall observe due diligence
while discharging their duties and shall inform the users of computer resources not to host, display,

upload, modify, publish, transmit, update or share any information that is harmful, objectionable, and
unlawful in any way.

Government has taken several steps to keep acheck on the spread of fake news, pornographic and anti-
national content via social media platforms. These, inter alia, include:

(i) MeitY took note of media reportsabout spread of fake news, misinformation/disinformation on
Internet particularly using social media platforms. MeitY interacted with social media platforms
particularly WhatsApp. Further, social media platforms those have implemented a number of steps
to address the issue of fake news propagated using their platform.

(ii) Information Technology Act, 2000,inter alia, has provisions to deal with obscenity and
pornography. Sections 66E, 67, and 67A of the Act provides for the punishment and fine for
violation of privacy, publishing or transmitting of obscene material and publishing or transmitting
of material containing sexually explicit material respectively in electronic form. Section 67B of the
Act specifically provides stringent punishment for publishing, browsing or transmitting child
pornography in electronic form

(iii) Ministry of Home affairs (MHA) has issued a number of advisories which includes advisory on
cyber-crime prevention and control dated 13.01.2018 and also an advisory on incidents of lynching
by mobs in some States fueled by rumors of lifting/kidnapping of children dated 04.07.2018.

(iv) Ministry of Electronics & Information Technology (MeitY) and Ministry of Home Affairs (MHA)
as well as Police are in regular touch with various social media platforms to address the issues of

0f
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removal of unlawful content as well as spread of fake news, misinformation/disinformation on
Internet. ,

MeitY through a programme, namely, Information Security Education & Awareness (ISEA), has
been highlighting the importance of following the ethics while using Internet and advice not to
share rumors/fake news. A dedicated website for information security awareness

(https://www.infosecawareness.in) provides relevant awareness material,
sk akook ok ok ok ok
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SHRI KALYAN BANERJEE (SREERAMPUR): | would like to ask the
Government, through you, whether any mechanism has been formulated by
the Central Government throughout the day to find out if any fake news is
being published, printed and especially pornography and child pornography. If
so, how many cases have been detected and how many culprits have been
punished? There is an answer here that the Ministry of Electronics &
Information Technology and Ministry of Home Affairs are in regular touch with
various social media platforms. With great respect, this is a very vague answer.
| need a definite answer whether it has been done or not.
THE MINISTER OF LAW AND JUSTICE, MINISTER OF COMMUNICATIONS
AND MINISTER OF ELECTRONICS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): The concern of the hon. Member
regarding pornography, particularly child pornography is a serious menace.
The global body has already taken a call that all countries need to work
together. In the case of child pornography and abuse of social media for its
propagation, we are also taking a lot of measures.

The Central Government, the State Governments, the Ministry of Home
Affairs and the State Police are taking measures.

As regards the specific issue of number is concerned, | will ensure that it

——————

, 1 : , T
is provided to you. But | would like to convey one thing to this House because

o

a very significant question has been raised. The entire country also needs to

understand this menace. It is not only in this area. Revenge porn is rising in

the country. Boy friend and girl friend have been good friends, they split up



and then we are hearing another disturbing phenomenon of seeking to defame
young girls. These are issues on which the society, the country, the polity, and
the Parliament have to work together. This is how we are working on it.
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SHRI DAYANIDHI MARAN: Sir, in the last Session also, we wanted a

discussion on water related issues. Till now, the discussion is not being held.
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SHRI GAURAYV GOGOi: Sir, part ‘c’ of the Question is like this.
P e

“What are the measures taken by the Government to keep a
check on the spread of fake news, pornographic and anti-national

content on the social media?” /



The answer given at point No. 4 is:
“The Ministry and the Ministry of Home Affairs and the Police are
in regular touch with various social media platforms to address the

issues of removing this content.”
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Second of all, many countries across the world are passing a law
where their Governments are penalising social media companies for not
removing contents which disturb communal harmony and imposing fine
if they do not remove the content within a stipulated time frame. Will the
Government of India also consider such a similar law?
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SHRI DAYANIDHI MARAN: Hon. Speaker Sir, my question to the hon.

Minister is specific to Part C. The Government has taken steps and the Courts
have also ordered banning of all the porn sites and also banning of all the child
pornography sites. You are doing a good job of banning it but you are aware
that it is available to every Indian through VPN service, through fake VPN
services, through proxy servers, which are still continuing. In fact, this ban is
not being followed by anyone because this VPN service allows the end user to
bypass all your security protocol and access it, whereas, the countries like
UAE and China ensure that VPN services are banned when it comes to
pornographic sites. Are you going to take steps or will you take steps to ensure

that these VPN services are also regulated or banned in India?



SHRI RAV| SHANKAR PRASAD: Sir, | wish to assure this House that | have
got the data of the last day. Under Section 69A of the Information Technology
Act, the total number of blockings done is 9,063. We keep on taking steps from
time to time. The hon. Member is absolutely right that child pornography must
be dealt with in a very hard manner, and there is a global consensus. But as
far as adult pornography is concerned, there are competing interests. Some
people say that it is their right to see it in the privacy of their house.
...(Interruptions) Therefore, we do take action as well. | told you the number of
instances. | do not wish to join issue with you on any specific platform. That will
not be fair for me as the Minister of this Department. ...(Interruptions)

SHRI DAYANIDHI MARAN: Sir, by using Virtual Private Network, they are
bypassing your system. ...(Interruptions)

SHRI RAVI SHANKAR PRASAD: Sir, | am telling you. ...(Interruptions) X,
T 9T {3 §OIRT ATed & S [T & | s IR &5 I8T el ax ol & a fagel
§ R I W I & 3R 99 W =l 8l § | I8 FRAT AT AT R | 1 would
gently like to remind Mr. Maran, with great respect, that India should not be
compared with China and some Middle-East countries. Ours is also a
democracy. ...(Interruptions)
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SHRI RAVI SHANKAR PRASAD: Sir, making these kinds of sweeping

comments against me is not fair. | do not want to join issue with you at all.



But Sir, there is another view that this VPN is also being used for a lot of
good purposes. We all know it. | do not want to go into that debate. But it is
being said that it is not being fair — that will not be a correct comment. When a

full-scale debate arises, we will explain everything.
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GOVERNMENT OF INDIA
MINISTRY OF ELECTRONICS AND INFORMATION TECHNOLOGY
LOK SABHA
UNSTARRED QUESTION NO. 2833
TO BE ANSWERED ON: 11.03.2020

DATA CENTRE PARKS

2833. DR.KALANIDHI VEERASWAMY:

Will the Minister of ELECTRONICS AND INFORMATION TECHNOLOGY be pleased to
state:

(a)  whether the Government proposes to build data centre parks in the country and if
so, the details thereof and the reasons therefor;

(b)  the estimated fund likely to be spent by the Government in this regard;

(c)  the target fixed by the Government with regard to building of such parks along
with the time by which it is likely to be built; and

(d)  whether the Government has planned to build these parks in Tamil Nadu and if so,
the details thereof, district-wise and if not, the reasons therefor?

ANSWER

- MINISTER OF STATE FOR ELECTRONICS AND INFORMATION TECHNOLOGY
(SHRI SANJAY DHOTRE)

bring out a policy to enable private sector to build Data Centre Parks throughout the country.

(a): Yes, Sir. As per the budget announcement 2020-2021, Government proposes to soon /

(b): No funds have been allocated so far.

(c): The policy shall be ready by end of the year 2020. /
(d): The Data Centre parks will be built as per'the;;licy.
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GOVERNMENT OF INDIA
MINISTRY OF ELECTRONICS AND INFORMATION TECHNOLOGY
LOK SABHA
UNSTARRED QUESTION NO.2843
TO BE ANSWERED ON: 11.03.2020

IT INTERMEDIARY GUIDELINES

2843. MS. PRATIMA BHOUMIK
SHRI SUDHAKAR TUKARAM SHRANGARE :

Will the Minister of Electronics & Information Technology

(a  whether the Government is planning to amend the Information Technology (IT)
intermediary guidelines to make the social media liable for advertisement and
commissioned content on their platform and if so, the details thereof;

(b)  whether Government has any mechanism to stop/block the Uniform Resource Locater
(URL) of any website which is spreading any misleading information or unlawful
content and if so, the details thereof; and

(c)  the details of websites which were blocked by the Government in each of the last
three years due to their misleading information or unlawful content?

ANSWER

MINISTER OF STATE FOR ELECTRONICS AND INFORMATION TECHNOLOGY
(SHRI SANJAY DHOTRE)

(a): Ministry of Electronics and Information technology is in the process of amending the
Information Technology Q_ntcrmc&mes guidelines) Rules. 2011 fo make the social media
platforms more Tesponsive and accountable. 1he rules are presently being finalized.

_—\\\
(b} and (c) : Section 69A of the Information Technology (IT) Act, 2000 empowers
Government to block information from public access under specific conditions of (i) interest
of sovereignty and integrity of India, (ii) defence of India, (iii) security of the State, (iv)
friendly relations with foreign States or (v) public order or (vi) for preventing incitement to
the commission of any cognizable offence relating to above.

The number of URLs blocked under section 69A of the IT Act, 2000 are 1385, 2799 and
3635 during the year 2017, 2018 and 2019, respectively.
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GOVERNMENT OF INDIA
MINISTRY OF PLANNING

LOK SABHA
UNSTARRED QUESTION NO. 2866
TO BE ANSWERED ON 11.03.2020

NATIONAL STRATEGY ON ARTIFICIAL INTELLIGENCE
2866. SHRI P. P. CHAUDHARY: .

Will the Minister of PLANNING be pleased to state:

(a) the status of implementation of National Strategy on Artificial Intelligence by NITT Aayog;

(b) the status of Centre of Excellence for Artificial Intelligence; and

(c) the number of countries with which NITI Aayog has partnered for knowledge sharing of
Artificial Intelligence?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF PLANNING
AND MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF
STATISTICS & PROGRAMME IMPLEMENTATION

(RAO INDERJIT SINGH)

(a) and (b) NITI Aayog, after extensive consultation with various Ministries and leading
academicians, institutions, practitioners and industry players, had released India’s National
Strategy for Artificial Intelligence (NSAI) for the country in June 2018. The Strategy outlined
proposed efforts in research, development, adoption and skilling in Al The major
recommendations of the Strategy include, inter alia, setting up Centres of Research Excellence
(CORE)- focused on fundamental research; and International Centres on Transformational Al
(ICTAI)- focused on applied research. The Al wvertical of the National Mission on
Interdisciplinary Cyber-Physical Systems (NM-ICPS) programme of DST will be implemented

as per the recommendations of the NSAI The details of the implementation mechanism for the
NSAI are being finalised. e

p—

(c) NITIT Aayog has collaborated with several countries and entities for knowledge sharing in Al
viz. Department for Business, Energy and Industrial Strategy (BEIS, Government of UK),

Ministry of Economy, Trade and Industry (MET]I, Japan), Nanyang Technological University
(Singapore) and Treasury, Government of Australia.
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GOVERNMENT. OF INDIA
MINISTRY OF ELECTRONICS AND INFORMATION TECHNOLOGY
LOK SABHA
UNSTARRED QUESTION NO. 314
TO BE ANSWERED ON 03.02.2021

PRODUCTION LINKED SCHEME

314. SHRI GAJANAN KIRTIKAR: SHRI C.N. ANNADURAI:

SHRI GAUTHAM SIGAMANI PON: SHRI PATEL HASMUKHBHAI
SOMABHALI:

SHRI DHANUSH M. KUMAR:

Will the Minister of ELECTRONICS AND INFORMATION TECHNOLOGY be pleased to
state:

(a) whether the Government proposes to introduce a Production Linked Incentive (PLI) scheme
for the Electronic Manufacturing Sector aimed at boosting the manufacture of laptops, tablets
and servers in the country and if so, the details thereof;

(b) whether the Government has reached out to the manufactures of the said items to get their
feedback and if so, the details and the response thereof;

(c) whether the Government has set any target of manufacturing hardware devices including
laptops in the next five years in the State of Maharashtra and Tamil Nadu and if so, the details
thereof and the steps taken by the Government to accomplish the target;

(d) whether this scheme will be able to bring in more investment and big commitment of volumes
by companies and if so, the details thereof;

(e) whether carlier mega Production Linked Incentive schemes announced for boosting mobile
manufacturing has been successful and if so, the details thereof; and

(f) whether the Government has received any commitment from various electronic companies
under PLI scheme for the next five years and if so, the details thereof along with the
percentage of value addition it would bring to our country as compared to 2018-19.

ANSWER
MINISTER OF STATE FOR ELECTRONICS AND INFORMATION TECHNOLOGY
(SHRI SANJAY DHOTRE)

(a), (b). (c) and (d): The Union Cabinet gave its approval on 11.11.2020 to introduce the
Production Linked Incentive (PLI) Scheme in 10 key sectors, including Electronic / Technology
Products, for enhancing India’s manufacturing capabilities and exports.

The proposal to introduce a Production Linked Incentive (PLI) Scheme for boosting the

manufacture of laptops, tablets and servers in the country, after due stakeholder consuftation, is
under consideration of the Government. R

——

(¢) and (f): The Production Linked Incentive Scheme (PLI) for Large Scale Electronics
Manufacturing has been notified under the aegis of National Policy on Electronics 2019 (NPE
2019) on April-1, 2020. The Scheme shall extend an incentive of 4% to 6% to eligible companies
on incremental sales (over base year) involved in mobile phone manufacturing and manufacturing
of specified electronic components, including Assembly, Testing, Marking and Packaging
(ATMP) units.

The scheme was open to receive applications till 31.07.2020.

(0f



The PLI Scheme has been a huge success in terms of the interest received from across the globe.

A total of 16 applications have been approved as under:

Mobile Phones (Category - Invoice Value INR 15,000 and above): 5; Mobile Phones (Category:
Domestic Companies): 5; Specified Electronic Components: 6

Over the next 5 years, the scheme is expected to lead to a total production of about INR 10.5 lakh
crore (~USD 140 billion). The scheme is also expected to bring in additional investment in
clectronics manufacturing to the tune of INR 11,000 crore (~USD 1.5 billion). Domestic Value
Addition is expected to grow to 35-40% for mobile phones and 45-50% for electronic
components.
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GOVERNMENT OF INDIA
MINISTRY OF ELECTRONICS AND INFORMATION TECHNOLOGY
LOK SABHA
UNSTARRED QUESTION NO. 342
TO BE ANSWERED ON: 03-02-2021

MISUSE OF SOCIAL MEDIA

342. SHRI M. SELVARAJ:
Will the Minister of Electronics & Information Technology be pleased to state :

(a) whether the senior officials of the Ministry have held any meeting with legal experts
and privacy advocates during the last two years to discuss various issues related to
making social media safer and to govern social media platforms in the country;

(b) ifso, the details and the outcome thereof;

(c) whether the Government has since taken any concrete and effective steps to check the
misuse of social media by criminals and anti-national elements; and

(d) ifso, the details in this regard?

ANSWER

MINISTER OF STATE FOR ELECTRONICS AND INFORMATION TECHNOLOGY
(SHRI SANJ AY DHOTRE)

(a) to(d): Yes, Sir. The social media platforms are intermediaries under the Information
Technology (IT) Act, 2000. Ministry of Electronics & Information Technology (MeitY)
had proposed to amend the Information Technology (Intermediaries Guidelines) Rules,
2011 notified under section 79 of the IT Act, 2000. The proposed amendments to the said
Rules were published on MeitY website on 24.12.2018 inviting public comments. The
proposed amendments were intensely debated in the electronic and print media. In order to
convey the perspectives of proposed amendments, a meeting was held with legal experts
and the privacy advocates on 29.12.2018. Based on this discussions, and comments
received through public consultation, the Rules are being finalised.

Further. section 69A of the IT Act empowers Government to block any information
generated, transmitted, received, stored or hosted in any computer resource in the interest of
sovereignty and integrity of India, defence of India, security of the State, friendly relations
with foreign states or public order or for preventing incitement to the commission of any
cognizable offence relating to above.

Government regularly interacts with social media platforms regarding the steps to be taken
to make social media safer.
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GOVERNMENT OF INDIA
MINISTRY OF ELECTRONICS AND INFORMATION TECHNOLOGY
LOK SABHA
UNSTARRED QUESTION NO.1414
TO BE ANSWERED ON: 10.02.2021

DIGITAL TECHNOLOGY SOLUTIONS

1414. SHRI S. JAGATHRAKSHAKAN:

Will the Minister of ELECTRONICS & INFORMATION TECHNOLOGY be pleased to
state: -

(a) the steps taken by the Government to implement digital technology solutions in
accessible rural areas of around 6,50,000 villages in the country; and

(b) whether the Government has drawn any action plan to connect all villages across the
country with optic fiber cables within 1,000 days and if so, the details thereof?

ANSWER

THE MINISTER OF STATE FOR ELECTRONICS AND INFORMATION
TECHNOLOGY
(SHRI SANJAY DHOTRE)

(a): Government of India has initiated the ‘Digital India’ programme with the vision to
transform India into a digitally empowered society and knowledge-based economy by
ensuring digital access, digital inclusion, digital empowerment and bridging the digital
divide. Under Digital India Programme, MeitY has effectively utilised Digital technologies to
transform the lives of people at centres & rural areas, while ensuring digital inclusion of all
the segments.

Various initiatives have been undertaken by Government for penetration of digital technology
application across the country. Under Pillar 5: e-Kranti of Digital India programme, a total of
44 Mission Mode Projects (MMPs) is being implemented by various Central
Ministries/Departments, States, and State Departments. These MMPs are providing services
in the arcas such as cducation, healthcare, agriculture, justice, land records, social bencfits,
local governments, rural development, women & child development, legislature, transport,
financial services, Income Tax (IT), Passport, Posts, etc. Some of the key initiatives
implemented having impact across the country including rural areas are as follows:

o Common Services Centre (CSC): The Common Services Centres are service
(Government to Citizen & Business to Citizen) delivery centres. As on 31* December
2020, 3.74 lakhs CSCs are functional in rural and urban areas.

e A"“Digital Village Pilot Project” in October, 2018 covering 700 Gram Panchayats
(GPs)/ villages(at least one Gram Panchayat/village per District per State/UT) is being
implecmented across the country. The project is being implemented by M/s CSC
eGovemnance Services India Limited. The digital services being offered are Digital
Health Services (Tele-Health & Tele-Veterinary consultation), Education Service
(NIELIT courses on BCC/CCC, Tally), Financial Inclusion Awarcness Programme,
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Skill Development, Solar panel powered street lights including Government to
Citizens Services (G2C), Business to Citizen (B2C) Services.

Digital locker: Digital Locker provides an ecosystem with collection of repositories
and gateways for issuers to upload the documents in the digital repositories. So far
5.54 Crore are registered user and 426 Crore documents are available with
DigiLocker.

Jeevan Pramaan: Digital Life Certificate for Pensioners scheme known as Jeevan
Pramaan envisages to digitize the whole process of securing the life certificate. So far
4.45 Crore Digital Life Certificate (DLC) submitted since 2014 out of which 3.46
Crore DLCs has been successfully processed.

Online Registration System(ORS)/eHospital: Online Registration System (ORS)
under ecllospital includes online appointment and registration by new patients,
viewing of lab reports, checking the status of blood availability and integration with
payment gateway (PayGov). eHospital implemented in 420 hostpilats with 18.36
Crore transactions. ORS in 260 hospital with136.66b lakhs online appointments.
Unified Mobile Application for New-Age Governance (UMANG): UMANG has
been developed as a single mobile platform to deliver major Government.1051
services from 219 Central/state/UT Government departments along with 19474
Bharat Bill Payment System (BBPS) have been on-boarded on UMANG. It has 2.6
Crore registered users and 4.8 Crore downloads of UMANG app.

Delivery of these services at villages are possible by using the broadband/fiber optical

connectivity (BharatNet) provided by the Department of Telecommunication.

The BharatNet project for connecting 2,50,000 Gram Panchayats (GPs) on Optical

Fibre Connectivity (OFC) has been mandated to extend to over 6 lakhs in 1000 days and
various models are being implemented to achieve the same such as Central Public Sector
Undertaking (CPSU) led, State led and through Public Private Partnership (PPP) mode. The

project is envisaged to be completed by May, 2023. The approval in this regard is under

process. This connectivity will facilitate broad band access in rural areas for digital solutions

to be implemented.
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GOVERNMENT OF INDIA
MINISTRY OF ELECTRONICS AND INFORMATION TECHNOLOGY (MeitY)
LOK SABHA
UNSTARRED QUESTION NO. 2566
TO BE ANSWERED ON: 10.03.2021

DATA CENTRE INFRASTRUCTURE

2566 SIIRI BHOLA SINGH:
DR. JAYANTA KUMAR ROY:
SHRIMATI SANGEETA KUMARI SINGH DEC:
DR. SUKANTA MAJUMDAR:
SHRI RAJVEER SINGH (RAJU BAAIYA):
SHRI VINOD KUMAR SONKAR:
SHRIMATI SARMISTHA SETHI:
SHRI RAJA AMARESHWARA NAIK:

Will the Minister of ELECTRONICS AND INFORMATION TECHNOLOGY be pleased to state:

(2) whether the development of data centre infrastructure in India for protection of the digital
sovereignty in an increasingly connected world has become a necessity for the country;

(b) if so, the details thereof and the reaction of the Government thereto;

(c) whether the Government has proposed to set up the Data Centre Incentivisation (DCI)
Scheme and Data Center Economic Zone (DCEZ) Scheme;

(d) if so, the details thereof;

(e) whether the Government has recently released the draft for Data Center Policy, 2020; and

(f) if so, the details thereof and the other steps taken/being taken by the Government to transform
India into a global data center hub?

ANSWER

MINISTER OF STATE FOR ELECTRONICS AND INFORMATION TECHNOLOGY
(SHRI SANJAY DHOTRE)

(a) and (b): Yes, Sir. The growth in the Data Centre market in India is in conjunction with the
volume of data generated via telecom, digital consumers, emerging businesses, digital government
and emerging technologies. Thus, need for Data Centre infrastructure in the country aiready opens-
up a potential opportunity for investments in sync withdata localization provisions
under proposed Data Protection Bill. In order to cater the data hosting requirements within the
country, Data Centre sector needs to be facilitated by Government to mitigate the disabilities and
facilitate them to develop Data Centre infrastructure in India.

(a) and(d): As of now, there is no such proposal.

(c) and (f): Yes Sir.The draft National Data Centrc Policy 2021 was released for public
consultation from 5" November 2020 to 30" November 2020 on this Ministry’s website, Based
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becoming a global Data Centre hub.
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on the inputs received, the National Data Centre Policy is being finalised toenable India in /
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GOVERNMENT OF INDIA
MINISTRY OF ELECTRONICS AND INFORMATION TECHNOLOGY
LOK SABHA
UNSTARRED QUESTION NO. 2650
TO BE ANSWERED ON 10.03.2021

AADHAAR AUTHENTICATION

2650. SHRI KESINENI SRINIVAS:
Will the Minister of ELECTRONICS AND INFORMATION TECHNOLOGY be pleased to state:

(a) the details of Government authorities, non-Government entities and external private entities which
were consulted before framing the Aadhaar Authentication for Good Governance (Social Welfare,
Innovation, Knowledge) Rules, 2020;

(b) thc list of companies which applied for Aadhaar authentication and have been granted permission
under the aforementioned Rules;

(c) the list of private companies with access to Aadhaar APIs under various provisions; and

(d) the list of private firms that have been requesting for access to e-K'Y C authentication services to
UIDALI under the Prevention of Money Laundering Act, 20027

ANSWER
MINISTER OF STATE FOR ELECTRONICS AND INFORMATION TECHNOLOGY
(SHRI SANJAY DHOTRE)

(a): The Aadhaar Authentica®” n for Good Governance (Social, Welfare, Innovation, Knowledge)

Rules, 2020 were framed after consultation with Unique Identification Authority of India (UIDAI) and
Ministry of L.aw and Justice.

(b): As on date, following two proposals pertaining to companies have been received by the Ministry
under Rule 4 of the Aadhaar Authentication for Good Governance (Social, Welfare, Innovation,
Knowledge) Rules, 2020:

(1) Proposal of Ministry of Railways seeking Aadhaar authentication services, on voluntary basis, for
authenticating the user IDs on E-Ticketing website IRCTC for booking e-tickets. The proposal has been
approved and conveyed to Ministry of Railways on 23.12.2020.

(i) Proposal of Department of Industries, Govt. of National Capital Territory of Delhi seeking Aadhaar
authentication services for its 'undertaking Delhi State Industrial and Infrastructure Development
Corporation Ltd. (DSIIDC). The same is under examination.

(c): Three types of Aadhaar authentication APIs are available in public domain to develop test
applications in staging environment, namely (i) Authentication API (ii) eK'YC API (iii) OTP AP1. Any
entity can test its Authentication/eK'YC application using these. However, for actual implementation,
the prescribed on-boarding process is required to be followed.

(d): Dcpartment of Revenue, Ministry of Finance has issued notifications dated 22.04.2620,
23.04.2020, 19.08.2020, 20.08.2020, 22.12.2020 and 28.01.2021 under section 1 1A of the Prevention
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of Money Laundering Act, 2002 permitting use of Aadhaar authentication services to 65 entities, out
of which 57 entities approached UIDAI with request to appoint them as AUA/KUA. Apart from these,
56 private banking companies, as reporting entities are also allowed Aadhaar authentication on
voluntary basis under Section 11A(1)(a) of PMLA Act, 2002.

The list of such entities having requested for/ having access to e-KYC authentication services as
aforementioned is enclosed at Annexure 1.
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Annexure-JI

List of private entities requested for/having access to e-KYC services of AadhaarUnder
PMLA Act, 2002

(1) List of entities notified by Dept of Revenue

3
Z
o

Name of the Organization

Bajaj Allianz Life Insurance Company Limited

Computer Age Management Services Private Limited

CDSL Ventures Limited (CVL)

i
H
1

National Payments Corporation of India (NPCT)

| NSDL e-Govemnance Infrastructure Limited (NSDL)

Bharti AXA Life Insurance Company Limited

ICICI Prudential Life Insurance Company Limited

[~ IENERe RV, | IEC JULE N J R

Max Life Insurance Company Limited

9 | PNB Metlife India Insurance Company Limited

10 SBI Life Insurance Company Limited

e

|
!
|11 Pramerica Life Insurance Limited

Kotak Mahindra Life Insurance Company Limited

13 Star Union Dai-ichi Life Insurance Company Limited

14 | IDBI Federal Life Insurance Company Limited

15 | Canara HSBC Oriental Bank of Commerce Life Insurance Company Limited

| 16 | Royal Sundaram General Insurance Company Limited

17 | SBI General Insurance Company Limited

18 HDFC Ergo General Insurance Company Limited

19 | Exide Life Insurance Company Limited

20 | HDFC Life Insurance Company Limited

|
[‘ 21 | India First Life Insurance Company Limited

22 | Future Gencrali India Life Insurance Company Limited

23 | Reliance Nippon Life Insurance Company Limited
24 ' Acgon Life Insurance Company Limited

25" | Shriram Life Insurance Company Limited

26 Aditya Birla Sun Life Insurance Company Limited

.27 | Edelweiss Tokio Life Insurance Company Limited




28 | Kotak Mahindra General Insurance Company Limited

29 Future Generali India Insurance Company Limited

30 | Acko General Insurance Limited

3 Manipal Cigna Health Insurance Company Limited

32 | Religare Health Insurance Company Limited

33 | Aviva Life Insurance Co. India Limited

34 Bajaj Allianz General Insurance Company Limited

35 | TATA AIA Life Insurance Co Ltd

36 | Universal Sompo General Insurance Co. Ltd

37 | Max Bupa Health Insurance Company Limited

38 | National Insurance Company Limited

39 | Reliance General Insurance Company Limited (RGICL)

40 | Shriram General Insurance Company Limited

41 | Star Health and Allied Insurance Co Ltd.

42 | Edelweiss General Insurance Company Limited

43 ICICI LOMBARD General Insurance Company Limited

44 | IFFCO TOKIO General Insurance Company Limited
|45 | Liberty General Insurance Limited
46 | Aditya Birla Health Insurance Co. Limited

47 Bharti AXA General Insurance Company Limited

48 Navi General Insurance Limited (Formerly known as DHFL General

Insurance Limited)

49 | Go Digit General Insurance Limited

50 | The Oriental Insurance Company Ltd.

51 Bombay Stock Exchange Limited

52 | National Securities Depository Limited

53 | NSE Data and Analytics Limited

54 | National Stock Exchange of India Limited

55 | CAMS Investor Services Private Limited

56 | NSDL Database Management Limited

57 | Central Depository Services (India) Limited

58 Apollo Munich Health Insurance Company Limited
59 | Cholamandalam MS General Insurance Co Ltd
60 | TATA AIG General Insurancc Company Limited

61 Unitcd India Insurance Co. Limited

62 | LIC of India

63 | Magma HDI General Insurance Company Limited

~ 64 | Raheja QBE General Insurance Company Limited
65 | Link Intime India Pvt. Ltd.

Note: Entities at SI. No. 1 to 57 have approached UIDAI with request to appoint them as AUA/KUA

(2) List of private banking companies, as reporting entities under PMLA



1 Abhyudaya Co-operative Bank Ltd
2 AXIS Bank
3 Catholic Syrian Bank
4 | City Union Bank Limited
5 DBS Bank India Limited
6 Deutsche Bank
7 Development Credit Bank Limited (DCB Bank Limited)
8 Gopinath Patil Parsik Janata Sahakari Bank Ltd.
5 HDFC Bank .
10 ICICI Bank
11 IDFC First Bank
12 IndusInd Bank
13 Jammu & Kashmir Bank
14 Kamnataka Bank Limited
15 Kotak Mahindra Bank Ltd.
16 Punjab & Maharashtra Co-operative Bank
17 Ratnakar Bank (RBL Bank Limited)
18 Shivalik Mercantile Co Operative Bank
19 South Indian Bank Ltd
20 | Standard Chartered Bank
21 The A.P. Mahesh Co-op Urban Bank Ltd.
22 The Cosmos Co-Op Bank L.td.
23 | 'The Federal Bank Ltd
24 | The Karur Vyasya Bank Limited
25 The Lakshmi Vilas Bank Limited T
26 The Mehsana Urban Co-Operative Bank Ltd.
27 The Rajasthan State Co-operative Bank Limited
28 The Saraswat Co-operative Bank Ltd.
29 SVC Co-operative Bank Limited
30 Thrissur District Cooperative Bank
31 Yes Bank
32 ‘Tamil Nadu Mercantile Bank Ltd.
33 The Hongkong and Shanghai Banking Corporation Limited, India (HSBC)
! 34 _ | ESAF Small Finance Bank Limited
35 Airtel Payments Bank Ltd.
: 36 Bandhan Bank Limited
37 _Equitas Small Finance Bank Limited
|38 Paytm Payments Bank Limited it
____319__ | Ujjivan Small Finance Bank Limited 2
' 40 Utkarsh Small Financc Bank Limited i
41 Au Small Finance Bank Limited I
42 Suryoday Small Finance Bank Ltd. o
| 43 | The Surat People's Co-op. Bank Ltd. i




44 Jio Payments Bank Limited
45 NSDL Payments Banks Limited
46 India Post Payments Bank
47 The Maharashtra State Co-operative Bank Limited
48 Fino Payments Bank Limited
49 Citi Bank
50 The Nainital Bank Limited
b . SRS Fincare Small Finance Bank Limited
o Dhanlaxmi Bank Limited
i 53 Tripura State Co-operative Bank Ltd.
54 Jana Small Finance Bank Limited
35 The Tamil Nadu State Apex Co-operative Bank Ltd.
56 SBM Bank (India) Ltd.

% 3 ok %k 3k %k ok 5k




Chapter 8

(Assurances)

8.1 During the course of reply given to a question or
a discussion. if a Minister gives an undertaking which
involves further action on the part of the Government in
reporting back to the House. it is called an ‘assurance’.
Standard list of such expressions which normally constitute
assurances as approved by the Committee on Government
Assurances (CGA) of the respective House, is given at
Annex-3. As assurances are required to be implemented
within a specified time limit, care should be taken by all
concerned while dratting replics to the questions to restrict
the use of these expressions only to those occasions when
it is clearly intended to give an assurance on the floor of
the House.

8.2 An assurance given in either House is required to be
tulfilled within a period of three months from the date of
the assurance. This limit has to be strictly followed.

8.3 To ensure early fulfillment of assurances, entire
process beginning from culling out of assurances from
the proceedings of the llouse to the submission of
Implementation Report including extension of time.
dropping and transfer of assurances have been automated
through a Software Application named “Online Assurances
Monitoring System™ (OAMS). Requests for extension of
time. dropping or transfer of assurances and submission
of Implementation Report through any other offline mode
shall not be entertained under any circumstances.

Apperdioc —x x|

Definition

Time limt for
tulfilling an
assurance

Online Assurances
Monitoring System
(OAMS)
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Culling out of
Assurances

Neletion from the
hist ol assurances

Extension ol time
for fulfilling an
assurance

Registers of
Assurances

Manual of Parliamentary Procedures

8.4 When an assurance is given by a Minister or when
the Presiding Officer. directs the Government to furnish
information to the House, it is extracted by the Ministry
of Parliamentary Affairs, from the relevant proceedings
and communicated to the Department concerned online
through *OAMS’ normally within 20 working days of the
date on which it is given on the floor of the House.

8.5 If the administrative Ministry/Department has any
objection to treating such a statement as an assurance or
finds that it would not be in the public interest to fulfill it. it
may upload its request at "OAMS’ within a week of treating
such statement as assurance for getting it deleted from the
list of assurances. Such action will require prior approval
of the Minister concerned and this fact should be clearly
indicated in their communication containing the request. If
such a request is made towards the end of stipulated period
of three months, then it should invariably be accompanied
with a request of extension of time. The department should
continue to seek extension of time till the decision of
the Committee on Government Assurances is conveyed
through "“OAMS’. Requests received through offline mode
shall not be entertained by cither Rajya Sabha/Lok Sabha
Secretariat or Ministry of Parliamentary Affairs.

8.6 If the Department finds that it is not possible to fulfill
the assurance within the stipulated period of three months
or within the period of extension already granted. it may
seek further extension of time as soon as the need for such
extension becomes apparent, indicating the reasons for
delay and the probable additional time required alongwith
details of action taken/progress made in the matter. All such
request should be submitted at “OAMS’ for decision by
CGA thereon with the approval of the concerned Minister.

8.7.1 The particulars of every assurance will be entered by
the Parliament Unit of the Ministry/Department concerned
in a register as at Annex 4 after which the assurance will be
passed on to the concerned section
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Assurances

8.7.2 Even ahead of the receipt of communication from
the Ministry of Parliamentary Affairs through ‘OAMS’
the section concerned should take prompt action to fulfill
such assurances and keep a watch thereon in a register as
at Annex 3.

8.7.3 The registers referred to.in paras 8.7.1 and 8.7.2 will
be maintained separately for the Lok Sabha and the Rajya
Sabha assurances. entries therein being made session
wise.

The Section Officer in charge of the concerned section
will:

(a) scrutinize the registers once a week:

(b) cnsurc that necessary follow-up action is taken without
any delay whatsoever:

(¢) submit the registers to the branch officer every fortnight
it the House concerned is in session and once a month
otherwise, drawing his special attention to assurances
which are not likely to be implemented within the
period of three months: and

(d) review of pending assurances should be undertaken
periodically at the highest level in order to minimize
the delay in implementing the assurances.

8.8 The branch officer will likewise keep his higher
officer and Minister informed of the progress made in
the implementation of assurances. drawing their special
attention to the causes of delay.

8.9.1 Every effort should be made to tulfill the assurance
within the prescribed period. In case only part of the
information is available and collection of the remaining
information would involve considerable time. an
Implementation Report(IR) containing the available
information should be uploaded at ‘OAMS’ in part
fulfillment of the assurance, within the prescribed time
limit. However. efforts should continue to be made for
expeditious collection of the remaining information for
complete implementation of the assurance at the carliest.
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Laving of the
Implementation
Report on the Table
of the House

Obligation to lay a
paper on the Table
of the House vis-a-
vis assurance on the
same subject

Manuval of Parliamentary Procedures

8.9.2 Information to be furnished in partial or complete
fulfillment of an assurance should be approved by the
Minister concerned before it is uploaded at *OAMS’ in both
English and Hindi versions in the prescribed pro forma as
at Annex-6 , together with its enclosures. After online
submission of the Report for fulfillment of the assurance
partial or complete as the case may be. four hard copics
cach in Hindi and English version with one copy of cach
version duly authenticated by the officer concerned should
be sent to the Ministry of Parliamentary AfTairs for laying
until e-laying is adopted by the concerned House.

8.9.3 The Implementation Report should be submitted
at*OAMS’ only. Implementation Report sent by any other
modc or sent to Rajya Sabha/Lok Sabha Secretariat directly,
will not be considered for laying.

8.10 The Ministry of Parliamentary Affairs. after scrutiny
of the Implementation Report, will arrange to lay it on the
Table ofthe House concerned. A copy of the Implementation
Report. as laid on the Table. will be forwarded by Ministry
of Parliamentary Aflairs to the member(s) concerned.
Details of laying of Implementation Report submitted by the
Ministry/Department concerned would be made available
by the Ministryv of Parliamentary Affairs at “*OAMS’. The
Parliament Unit of the Ministry/Department concerned
and the concerned section will, on the basis of information
availablc at “"OAMS’. update their records.

8.11 Where there is an obligation to lay any paper (rule/
order/notification, etc.) on the Table of the House and for
which an assurance has also been given, it will be laid
on the Table, in the first instance. in fulfillment of the
obligation, independent of the assurance given. After this,
a formal report regarding implementation of the assurance
indicating the date on which the paper was laid on the Table
will be submitted at “OAMS’ in the prescribed pro forma
(Annex-6) in the manner already described in para 8.9.2
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Assurances

8.12 Each House of Parliament has a Committee on
Government Assurances nominated by the Chairman/
Speaker. It scrutinizes the Implementation Reports and the
time taken in the fulfillment -of Government Assurances
and focuses attention on the delays and other significant
aspects, if any, pertaining to them. Instructions issued by
Ministry of Parliamentary Affairs from time to time as
available on "OAMS?’ are to be followed strictly.

8.13 The Ministries/Departments will, in consultation with
the Ministry of Parliamentary Affairs, scrutinize the reports
of these two Committees for remedial action wherever
called for.

8.14 On dissolution of the Lok Sabha, the pending
assurances do not lapse. All assurances, promises or
undertakings pending implementation are scrutinized
by the new Committee on Government Assurances for
selection of such of them as are of considerable public
importance. The Committee then submits a report to the
Lok Sabha with specific recommendations regarding the
assurances to be dropped or retained for implementation
by the Government.

Iy
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MINUTES

COMMITTEE ON GOVERNMENT ASSURANCES
(2021-2022)
(SEVENTEENTH LOK SABHA)
SIXTH SITTING
(11.01.2022)

The Committee sat from 1500 hours to 1615 hours in Committee Room 'C', Parliament House
Annexe, New Delhi.

PRESENT
Shri Rajendra Agrawal - Chairperson
MEMBERS
2 Shri Nihal Chand Chauhan
) Shri Ramesh Chander Kaushik
4. Shri Kaushalendra Kumar
5. Shri Santosh Pandey
6. Shri Chandra Sekhar Sahu
SECRETARIAT
Y Shri Pawan Kumar - Joint Secretary
2 Shri S.L. Singh - Deputy Secretary

WITNESSES
Ministry of Electronics and Information Technoiogy

Shri Rakesh Maheshwari, Scientist 'G'

Shri S.K. Marwah, Scientist 'G’

Shri Shobhendra Bahadur, Director

Shri Roop Kishore, Director

Lt. Col. Sanjeev Yadav, Additional Director General, UIDAIL

e~y o) IS (o

Ministry of Parliamentary Affairs

1. Shri P.K. Haldar - Under Secretary

At the outset, the Chairperson welcomed the Members to the sitting of the
Committee and apprised them that the sitting has been convened to (i) consider 25
Memoranda containing requests received from various Ministries/Departments for
dropping of 41 pending Assurances; and (ii) take oral evidence of the representatives
of the Ministry of Electronics and Information Technology regarding pending
Assurances.

XXXXX XXXXX XXXXX XXXXX XXXXX XXXXX
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3. Thereafter, the representatives of the Ministry of Electronics and Information
Technology and the Ministry of Parliamentary Affairs were ushered in. Welcoming the
witnesses to the sitting of the Committee, the Chairperson impressed upon them not
to disclose the deliberations of the Committee to any outsider. The Committee then
took oral evidence of the representatives of the Ministry of Electronics and
Information Technology regarding pending Assurances. Considering the long
pendency of a large number of Assurances of the Ministry, the Chairperson asked the
representatives of the Ministry of Electronics and Information Technology to give an
overview of the pending Assurances of the Ministry and also enquired about the
internal mechanism and system of monitoring and reviewing the implementation of
pending Assurances in the Ministry.

4. The representatives of the Ministry of Electronics and Information Technology,
accordingly briefed the Committee in this regard. The Chairperson asked the
representatives of the Ministry to furnish the Minutes of their review meetings for
monitoring of pending Assurances.

5. The Chairperson and Members thereafter raised various queries and sought
certain clarifications on the 25 pending Assurances (Annexure-III) taken up for the
day. The witnesses responded to these queries and also provided clarifications. As
some queries required detailed reply and inputs from various quarters, the
Chairperson asked the witnesses to furnish written replies on the same in due course.
6. The evidence was completed.

7. The Chairperson thanked the witnesses for deposing before the Committee and
furnishing the available information on the queries raised and clarifications sought by
them.

8. The witnesses, then, withdrew.

9. A verbatim record of the proceedings has been kept.

The Committee then adjourned.



Annexure-III
COMMITTEE ON GOVERNMENT ASSURANCES (2021-2022) { OK SABHA

Statement of pending Assurances pertaining to the Ministry of Electronics and Information
Technology discussed during Oral Evidence held on 11.01.2022,

| S.No. SQ/USQ No. dated Subject

|
i — USQ No. 1410 Guest Houses/Hostels
dated 30.11.2011

!
I.
Ir . USQ No. 1594 Transfer of Empldyees

dated 30.11.2011

i

; B SQ No. 42 Cyber Crimes
dated 27.02.2013
(Supplementary by Shri Jai

' Prakash Agarwal, MP)

4, | SQ No. 42 Cyber Crimes
dated 27.02.2013

| (Supplementary by Dr. (Smt.)
| Ratna De(Nag), MP)

5 SQ No. 141 Super Computers

dated 03.12.2014 ‘

(Supplementary by Shri P.R.
Sundaram, MP)

SN S, | SPELY  S—

6. SQ No. 349 Data Protection and Privacy
dated 17.12.2014
B USQ No. 1531 Cyber Crimes |
i dated 04.03.2015 ‘
L |
(& SQ No. 43 dated Digital Governance
! 20.07.2016

} (Supplementary by Shri Pralhad
| | Venkatesh Joshi, MP)

-~

9. | USQ No. 2369 | Data Sharing and Validation Linkage
dated 30.11.2016

10. USQ No. 1679 | Development of Supercomputers
| dated 13.02.2019 |

T USQ No. 1755 | Cyber Criminals
dated 13.02.2019 |

N A
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|12 USQ No. 1847 1 Localization of the Data |
| dated 03.07.2019 | | ]
5 13. USQ No. 1872 ~ Centre for Research on Artificial Intelligen.
; dated 03.07.2019 ) |
i | | |
| 14 SQ No. 132 | Incentives for Electronics Manufacturers j
! dated 27.11.2019 | ;
| | (Supplementary by Shri LS. | |
; | Tejasvi Surya, MP) |
| 5 i |
- 15 | USQ No. 1385 ! Use of Blockchain Technology !
| ; dated 27.11.2019 |
L |
; 16. | SQ No. 44 Linking Social Media Profiles with Aadhaar
| | dated 05.02.2020 Number
| . (Supplementary by Shri Kalyan
| | Banerjee, MP) | ‘
| g |
17 SQ No. 44 . Linking Social Media Profiles with Aadhaar
| dated 05.02.2020 | Number
E (Supplementary by Shri Gaurav |
| | Gogoi, MP) ; i
1 é |
.18, | USQ No. 2833 E Data Centre Parks !
| dated 11.03.2020 | |
19, USQ No. 2843 | IT Intermediary Guidelines i
| | dated 11.03.2020 | !
i ! | |
20. | USQ No. 2866 ' National Strategy on Artificial Intelligence
’ dated 11.03.2020 | :
' —gd
21 USQ No. 314 | Production Linked Scheme
| | dated 03.02.2021 | |
f | f
, 220 USQ No. 342 | Misuse of Social Media
r dated 03.02.2021 :
23. USQ No. 1414 Digital Technology Solutions )
dated 10.02.2021
24, USQ No. 2566 Data Centre Infrastructure
dated 10.03.2021
25. USQ No. 2650 Aadhaar Authentication !

dated 10.03.2021
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MINUTES
COMMITTEE ON GOVERNMENT ASSURANCES
(2021-2022)
(SEVENTEENTH LOK SABHA)
TENTH SITTING
(04.07.2022)

The Committee sat from 1500 hours to 1600 hours in Committee Room 'C,
Parliament House Annexe, New Delhi.

PRESENT

Shri Rajendra Agrawal -  Chairperson

Members

2 Shri Ramesh Chander Kaushik
- Shri Kaushalendra Kumar

4, Shri Ashok Mahadeorao Nete
5 Shri M.K. Raghavan

6 Shri Chandra Sekhar Sahu

Secretariat

1 Shri J.M. Baisakh - Joint Secretary

2. Dr. (Smt.) Sagarika Dash - Director

3.  Shri K.C. Pandey - Deputy Secretary

4 Smt. Vineeta Sachdeva - Under Secretary

XHXXXXX XOOKXX XXXXXX XXXXXX XXXXXX

At the outset, the Chairperson welcomed the Members to the sitting of the
Committee and apprised them regarding the day’s agenda. Thereafter, the
Committee considered and adopted the following three (03) draft Reports
without any amendments:-

(i) Draft Sixty-Fifth Report (17th Lok Sabha) regarding ‘Review of
Pending Assurances Pertaining to the Ministry of Electronics and
Information Technology’;

(i)  Draft Sixty-Sixth Report (17th Lok Sabha) regarding ‘Requests for
Dropping of Assurances (Acceded to)’; and

(iii)  Draft Sixty-Seventh Report (17th Lok Sabha) regarding ‘Requests
for Dropping of Assurances (Not Acceded to)’
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2. The Committee also authorized the Chairperson to present the Reports at
a later date.

XXXX XXXX XXXX XXXX XXXX XXXX
XXXX XXXX XXXX XXXX XXXX XXXX

The Committee then adjourned.
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